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BEFORE THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BBNCH, KOLKATA

ORIGINAL APPLICATION NO.47 OF 2O24EZ

YOUTH LTNITED FOR SUSTAINABLE

ENVIRONMENT TRUST

APPLICANT

-VERSUS-

STATE OF ODISHA & OTHERS

............RESPONDENTS

COMPOSITE COUNTER AFFIDAVIT FILBD ON

BEHALF OF RESPONDENT NO.13

I, Sri Pitambar Bhutia, aged about 45 years, S/o.-Bhaskar

Bhutia, AtlP.O-Mandapal, Talcher Town, Pin-759107, Lessee of

Nizgarhzami Sand Quarry, do hereby solemnly affirm and state

as follows:

1. That, I am the Respondent No.13 arrayed in this Original

Application filed by the applicant and I am competent to swear

the present affidavit.

2. That, I have gone through the averments made in the

Original Application filed by the applicant and have understood

\
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PRADIPTA KUMAff 

^,lOHOI\".,Notary, Cuttack Town
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the contents therein and I am

reply thereof.

swearing the present affidavit in

3' The Applicant in the present original Apprication has

sought the following reliefs:-

i'"Direct the Mining Department to conduct Drone
survey to assess the mining beyond rease areas and
excess mining.

ii.Direct the sEIAA odisha to withdraw the EC letter for
violation of EC condition.

iii.Direct the Independent committee to inquire into the
illegalities of mining such as mechanicar mining and in-
stream mining, Excess sand mining in viorqtion of the
permitted quantity.

iv.Direct the state Respondents to seize the Excavators
used for sand Mining in Brahmani River at
Gopinathpur.

v.Direct the state Respondents to immediatery remove the
illegal approach road constructed by the lease
holders/sand mafias to ensure the free /low of river by
removing the artificial approach roads for
transportation of sand roading vehicres inside the river.

vi.Direct the state Respondents for Gps TRACKING oF
VEHICLES AND MAKE E-TRANSIT PASS
MANDATORY FOR MITVING OPERATION, "

JI
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\
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PRAOIPTA KUMAfi JO,O,,,
Notarv. Ct ttl.arlr ?nr.un
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4. That, the learned Tribunal, upon careful examination of the

claims presented in the application, refined them into a total of

nine distinct allegations which are enumerated herein below:

"(Jse of 4 heavy machines (Excavators) and

hundreds of Heavy vehicles when Mechanical

Mining is prohibited as per Sustainable Sand

Mining Guidelines 2016 and EC conditions.

Mining beyond lease area in Gopinathpur Mouza.

Sand mining operation during Monsoon seosons

while the same is prohibited as per Sustainable Sand

Mining Management Guidelines, 2O t 0.

Excess mining to the tune of more than 50 Hyva

Truck load / day (one Hyva is having load capacity

of around 20 cubic metres of sand) which is around

1,000 CluI/ Day when the permission is only for

18000 CMfor thefirst year and 4,500for the entire

secondyear. Roughly around 85.71 Cubic Meter per

day in the first year and 21.42 Cubic Metre per doy

in the secontl yeor of mining, considering 2 l0 days

of sand mining in a year. The rate at which mining

is ongoing, the onnual target has already been

exhausted within 5 days of mining operation.

Daily Mining Register has not been maintained and

transit permits (Form Y) not given to every vehicle

and this is being done in collusion with Tahasildar

and Revenue Inspector.

{
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No Pillar Posting and Demarcation of Lease Area

prior to commencement of mining and presently

quarry areo beyond the lease area. Vehicles

engaged in mining erea overloaded and the spill
over ofwet sands on road makes the road muddy and

accident prone during rainy days and cause air
pollution during non-mons oon days.

Annual replenishment study and pre-monsoon

assessment has not been conducted while allowing

the mine to operate.

There has been no monitoring of quantie of sand

excavated and GPS Tracking ofvehicles, Electronic

Transit Pass, CCTV camera i; mining site as

prescribed in Enforcement & Monitoring Guidelines

for Sand Mining, 2020,

ix. vehicular Transportation through densery

populated villages and in front of sub-Divisional

Hospital Talcher. Further the carrying capacity of
the roods has not assessed and as such the existing

, road cannot withstand the pressure of hundreds of
sand loaded heavy vehicles. "

5. That, the leamed Tribunal after admitting the original

application vide its order dated 12.03.2024 was pleased to pass

the following direction:-

xxxxxx xxxxxx xxxxxx

t
l
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vi.

vii.

vlu.

il"il
f iiAiiiiiIl\ iiUMAR rvr0tnnrufr

Notary, Cuttack Town
Regd.No-0lrl-04/1995

xx xx xx
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"20. considering the ailegations made, we deem it
appropriate to constitute a committee to elicit the veracity

, of the allegations comprising of thefollowing Members;-

(i) senior scientist, odisha state poilution contror
Board,

(ii) Senior Scientist, SEIAA, Odisha, and

(iii) District coilector, Angur, or his representative

not below the rankofAdditional District Magistrate,

21. The committee shall inspect the site in question and
submit its Report within four weelcs on ffidavit with
regard to the allegations made.

22. The District coilector, Angur, shail be the Nodal
Agencyfor all logistic purposes.

23. The committee Report on ffidavit shalr befired by the

Odisha State pollution Control Board.

6. That, in compliance of the order of the learned Tribunal, a

Joint committee visited the alleged site at Nizgarh zami sand

Quarry (locally known as Gopinathpur sand quarry), over an area

of 24.86 Acres in village-Nizgarhzami, Tahasil-Talcher, Dist-

Angul on 22.04.2024.

7. That, further the Respondent No.l3 in compliance of the

orders of the learned Tribunal dated 12.03.2024 and 0g.07 .2024

humbly craves leave of the leamed Tribunal to file a composite

t
LI

ili:"fi;;'l'l liili\'1AR f''lUitltU t r
ldotary, Cuttack Town
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counter affidavit in reply to the original Application filed by the

applicant.

8. That, the mining lease of river sand of Nizgarhzamr sand

Quarry, Tahasil-Talcher, District-Angul lying in the Brahmani

River bed over an area of Ac.24.g6 belongs to the Respondent

No.13. The mining lease is an identified sairat source in the DSR.

There are three sand sources in vilrage-Gopinathpur and Nizigarh

area named as Mandapar River Sand Mines area l7.g05ha.

Nizigarhzami Sand Sairat area 10.06ha. and Gopinathpur Sand

Quany area 9-l0ha. are located 900mete, distarce from one

source to other source. The distance between Mandapal River

Sand Mines to Gopinathpur sand euarry is approximately

300mtr.

9. That, the NizgarhzamiSand euarry (Brahmani RiverBed),

sairat source was leased out under the oMMC Rules, 2or6by the

Tahasildar, Talcher-sadar to the successful bidder (lessee) on the

basis of public auction for a lease period of 5 years. The lease

period of 5 years was to be taken effect from the date of

registration of the duly executed lease deed in this regard by the

Tahasildar. Accordingly, the Respondent No.r3 was decrared

successful bidder and thereafter he applied his proposal vide
I
,l
t?
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04.07.2022 for Environment Clearance to SEIAA vide

application no. SIA/OR/MIN/ 61 829 12021 dated 04.07 .2022 after

completion of Environment Impact Assessment (EIA),

Environment Management Plan (EMP) and Annual Rate of

Replenishment of Sand (ARRS) and after public hearing certain

additional documents were sought by the state Level Expert

Appraisal Committee (SEAC) on 29.08.2022, which finally

proclaimed that the site in question is feasible for sand quarry.

10. That, a mining plan has been sanctioned, in favour of the

present Respondent No.13, prepared under Rule 28(4) of the

odisha Minor Mineral concession Rules, 2016 and approved by

the competent authority which pertains to the Nizgarhzami Sand

Quarry over an area of 10.06 HA or 24.86 acres in village

Nizgarhzami under Talcher Tahasil of Angul District, odisha. A

bare perusal of the mining plan makes it evident that the

Respondent No.13 was permitted to undertake mining by Semi-

mechanised method under chapter-Ill of the Mining plan. The

relevant portion of the mining plan is extracted herein below for

ready reference of this learned Tribunal:

a) Whether manual or semi-mechanized or mechanized.

\ S

\

\
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P ltAtli P iA r.U f!'i AR rvi'Jrm,lr,

Notarv Cuttark Tnwn
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Semi Mechanized Only. Mining shall be undertaken to

extract sand mainly through an open pit spread over the

river course devoid of water or nominal water that may

be encountered below.

Mining Method:

The mode of the deposit, geomorphology of the arcaand

its hydrological condition are some of the factors that

favours the open cast method of mining.

Mining will be done with semi-mechanized excavation

& loading into Haiwa / Trucks / Tractors for transport to

the users destination. The mining will be undertaken on

single shift basis. The local man power shall be engaged

in the mine.

If semi-mechanized or mechanized number, type and

capacity of machines to be used:

Loading of the sand to transporting vehicles will be

achieved through deployment of excavator. The

transportation from the river sand bed site to respective

users / destinations shall be achieved by Haiwa / Trucks

/ Tractors. The numbers of fleets with their capacity is as

below:

\
\\

1
{

\

b)

&,

Pfi.qDt;, iA KUtviAff rvroillttn
N^t::rr-, Crttlzrk Tnwn

S.L

No.

Name Capacity No. of

Fleet

I Small Excavator 0.9 m3 I

2 Haiwa / Trucks /

Tractors

13Cum/6Cum

/3Cum

8lt6t32

V
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Helmets, safety

shoes, Goggles

& Hand gloves

As required

(Copy of the Mining plan is annexed herewith as

{

\
\}

1
\Annexure-A/l3)

I I . That, the Respondent No.l3 was granted the

Environmental clearance by the State Environment Impact

Assessment Authority (SEIAA), orissa, under the aegis of the

Ministry of Environment, Forest and Climate Change, on

28.12.2022 for a period of two years i.e., from 10.0r .2023 to

10.01 .2025 with a maximum production of rg000 cum per

annum. Further, a condition was imposed that on non-submission

of the ARRS report after one year the 2d yearextraction quantity

will be 4500 cum.

(Copy of Enyironmental Clearance report dated

28.12.2022 is annexed herewith as Annexure-B/r3)

12. That, it is humbly and respectfully submitted here that the

Respondent No.13 in compliance of the conditions of the

Environment clearance has submitted the amount of

Rs.4,50,000/- to the District Environment Society on25.07.2023

It

P[iAot/ itr t(,JtviRr{ lJun,.,,1 .

Notarv- Crrttack Town

J

\
N
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for raising 1000 prants of native species within 2 years in a

suitable location adjoining to quarry area.

(Copy of the letter no.4554 dated 04.0g.2023 is

annexed herewith as Annexure-C/13)

13' That, after grant of the Environment clearance as per the

odisha Minor Mineral concession Rures, 20r6,the Respondent

No.13 duly executed a lease deed dated r9.0r .2023 for a period

of two months i.e. from 10.01 .2023 to 31 .03.2023. The said

agreement was further extended on 03.04.2023.for a period of
twelve months from 01 .04.2023 to 31 .03.2024with a Minimum

Guaranteed Quantity of 15055 cum and deposit of Rs g6,52,2131-

towards royalty, additional charges & etc.

(copy ofthe rease deed dated 03.04.2023 is annexed

herewith as Annexure_D/13)

14. , That, along with the Environment clearance and the rease

agreement, the Respondent No.l3 had arso duly obtained the

- 
consent to operate, under Section 25 & 26 of the water

(Prevention & control of poilution) Act, 1974 andunder section

2l of Air (prevention & contror of pollution) Act, rggl and the

rules framed thereunder, on dated 2r.or.2023which was valid till

Lrl
Pfi AnlPiA KUri4 AH M0HAIIT\

N rli;i'r"r.', C.uttark T' 6wl'l

!!
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31.03.2023. Further, the said consent to operate was extended on

06.04.2023 till 3 1.03.2024.

(Copy of the Consent to operate dated 2l.Ol.2OZ3 &

06.04.2023 are annexed herewith as Annexure-

El13 Series)

15. That, the statutory clearances dury procured by Respondent

No.13 unequivocally demonstrate the lessee's good faith in the

management of the sand quarry, strictly adhering to the pertinent

regulations and legal framework. This effectively negates any

likelihood or prospect of illicit operations being conducted,

contrary to the unsubstantiated claims presented by the applicant.

16. That, at the outset all the allegations made by the applicants

are bald and mere exaggerations made with an intent to fabricate

an unsubstantiated case against the lessee Respondent No.13. The

asseftions posited within the petition do not rest upon any solid

foundation or empirical evidence, rendering the application

devoid of credibility and warranting its dismissal on such

grounds.

17. That, it is contended that the purported infractions

pertaining to the deployment of four heavy excavation machines

and a multitude of heavy vehicles, at a juncture when Mechanical

ir
Ll

Pf;ililiP 1,4 KUi,4AR r,llOXAlttr
Nirrtrrti /"r rl-l^"r,^1. -1".*..-..
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Mining stands proscribed as per the Sustainable Sand Mining

Guideline of 2016 and the stipulations of the Environmental

clearance, are premature and lack precise delineation. Such

indistinctness does not substantiate a direct attribution of liability

to Respondent No.13, nor does it establish a demonstrable nexus

of causation linking the alleged contraventions with Respondent

No.13.

18. That, it is hereby affirmed that Respondent No.13 has, in

compliance with all requisite statutory mandates, procured the

necessary statutory authorizations and, subsequent thereto, has

engaged in the extraction of minerals within the demarcated

boundaries authorized for such activities. This has been

conducted in strict adherence to the prevailing legal framework,

and there have been no transgressions imputable to the said

respondent. The conduct ofmining operations by Respondent No.

13 has been executed with due regard for the legal stipulations

governing such activities, ensuring that all operations within the

sanctioned premises are devoid of any infraction. Further, it is

humbly and respectfully submitted here that the Respondent

No.13 has engaged in semi-mechanised extraction of mineral

within a demarcated boundaries in consonance wjth the approved
,q

f IttLili.'IA l(UtulAil [rrOuAtutr
N0tary, Cuttack Town
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mining plan. Moreover, as on date there is no blanket restriction

the use of semi-mechanised method of extraction.

19. That, the contention made by the applicant that the

Respondent No.13 is violating condition 15 of the CTO by

transporting heavy loaded vehicles through the village road

without having permission from the concerned authorities is

vague and ambiguous. The area in question consists of three sand

quarries and there is no specific proof to substantiate the fact that

the heavy loaded vehicles belong only to the Respondent No.13.

Hence, as there was no specific violation of the conditions in the

Consent to operate and thus the CTO was never revoked.

20. That, a perusal of the replenishment study report clearly

reveals that the Respondent No.13 was not operating during the

monsoon season which is a mandatory requirement as per the

Sustainable Sand Mining Guidelines,2016. This is also evident

of the fact that the replenishment study has been conducted in

consonance with the Sustainable Sand Mining Guidelines,2016

and the stipulations of the EC.

2l . That, the assertion that Respondent No. l3 has exceeded the

annual extraction quota within a mere five days of commencing

mining operations is patently unfounded and incorrect. It is

\"il
Pf; nillP i,t K''iir'iAH lvl0HAN'I I t
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\
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categorically stated that the vehicles implicated in the purported

over-extraction of sand bear no relation to Respondent No.13. It

is plausible that such vehicles are associated with one of the other

two quarries active in the vicinity. consequently, any allegations

of over-extraction should be directed towards the appropriate

quarry operators, not Respondent No.13.

22. That, the report submitted by the State pollution control

Board, odisha definitively indicates that the accusations of non_

maintenance of the daily mining register and the, non-issuance of

transit permits (Form-y) to each vehicre, suggesting purported

complicity with the Tahasildar and Revenue Inspector, are

entirely unsubstantiated and appear to be fabricated to malign

Respondent No.13. Moreover, such claims inherently contradict

the prior accusations of unauth orizedtransportation of minerals,

as yerification of such activities is dependent on the

aforementioned register and permits. consequently, the

allegations posited by the Applicant are based solely on

speculations and conj ectures.

23' That, excess mining to the tune of more than 50 Hyva

Truck load lday (one Hyva is having road capacity of around 20

cubic meters of sand) which is around r,000 cw Day when the

,\"r/
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15

permission is only for 18,000 cM for the first year and 4,500 for

the entire second year is merely a bald allegation without any

substantial proof.

24. That, the approved mining plan unequivocally authorizes

the lessee to engage in semi-mechanized quarrying operations.

Assertions that the lessee was confined solely to manual

extraction methods are unsubstantiated. In compliance with the

sanctioned mining scheme and environmental clearances, the

lessee has legitimately conducted its quarrying activities through

semi-mechanized means.

25. That, in response to the assertions conceming non-

compliance with the sand Mining Guidelines of 2016 and2020,

it is hereby affirmed that a thorough replenishment study was

executed. The findings of said study were presented to the state

Environmental As sessment committee ( sEAC) on 26thFebruary

2o24,which subsequently endorsed the amendment proposal for

the Environmental clearance based on the project proponent,s

report. It is proposed that a volume of 9,5g6 cubic meters of sand

is suitable for extraction in the ensuin gyear,contingent upon the

requisite alterations to the Mining plan. However, the matter

I\J
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PRADIPTA KUMAR MOHANII
Notary, Cuttack Town
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stood deferred due to present application pending before the

learned Tribunal.

(Copy of the Annual Rate of Replenishment Study

report is annexed herewith as Annexure-F/13)

26. That, the Pillar posting and Demarcation of the lease area

are mandated prerequisites as per the Environmental clearance,

which must be fulfilled before the finali zation of the lease

agreement. compliance with this precondition by Respondent

No.13 was a requisite for the execution of the lease in their

favour. Therefore, the accusation regarding the nonexistence of

pillar posting and demarcation of the lease area constitutes an

unfounded attempt to implicate the respondent in the purported

illegal activities within the vicinity.

27. That, the report submitted by the Regional officer of the

State Pollution control Board, odisha in compliance of this

leamed Tribunal's order daied 12.03.2024 states that the Joint

committee visit was conducted on 22.04.2024. The joint

committee made the following observations with regard to the

Respondent No.13 sand quarry:

\
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neither any mining activities was carried out nor any heavy
machineries (excavators) were engaged during visit qt this
site. The committee has not observed any iilegat and excess

mining in the reqse area of Nizigarhzami sand sairat
soltrce during fired visit and arso from fficiar record for
the present time being.

10. The concerned Revenue Inspector (N) identified the
source. It is observed thqt there Qre some pillars posting
exist at river embankment side, there is no sign board for
the quarry identification.

I l. Daily mining register has been maintained and transit
permits are being duly provided.

28' That, the applicant has reried upon certain previous

pronouncement of this learned Tribunal and the Hon,ble Apex

court to buttress his submissions. However, ail of those

pronouncements are in a totally different factual scenario,

wherein the lessees had indulged in flagrant over extraction and

or illegal mining. In the present case the ressee - Respondent

No.13 has not at ar indulged in any illegar / over extraction

mining' As such none of these pronouncements can come to the

aid of the applicant.

r.fi&iliPI,'\ }"UMAR M
Notarv, Cuttack

NI)
Tnwn
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29' That, the averments which are not specificaily denied

hereby denied.

//
/*

1

\:...t

30. That, the Respondent No.l3

any further affidavit as may be

circumstances of the case.

31. That, the facts stated above

knowledge and belief.

Identified by

P,^ll-r"
,t'

filhableplain papers have been used.

Cuttack

Date: V_ol.31

humbly craves leave to file

required in the facts and

are true to the best of my

papers thick and

For Respondent No.l3

--/''J'r Deponent

1- 
,, CERTTFICATE

/-fj Certified that due to want of carrridge
tc:

!-_
dvocateA

Sotemnty sworn before (. kl^_Ftme by...................,.1
bein{ rere,tii*rr rrv::::.:::.--::::'-- 4' fi,;t/r'o',,
at Cuttacn louvn Oated,..r......,..1[ | olln-+\

P. K. Mo HANTY, Notary .-HilI"', qi*
Regd. trto.ON-04i t*gs

4\rr-.-o'L

spsctAu
ADHESIYE
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rvill hs subrn&tled by ltre susf,essfL{ Ouction ttcldsr in lhs icrrrr of honh

#1t&rflfttes {r*nt *Ry n*ll*ru:*ire$ h,fink a* nllrl when r*quire# hy fhe

Csr"l]PC tent uu'l horil Y.
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CHATTHM .O.S

lnkoductiorl;

Tt"*e urwq *v*r fi4.S6 At, or 10.0s Hrc und*r **fer*ncm is lmnt*d ir* villoge

Nleg*r-hzun-ri *i Tulcher T<:lrosil in Arlgtll dhtric* *{ #clisho" r'*1lri-]'ry leose fsr

mln:r nrinercli [Hiver 5*rr;*Ji"rnx, besn prup*x'ecl lo be qrnr'lr:d by '!he

TgtlUsitdrr, Tolrlrer i* ttlt* hifihegt cu*li*n lr$lder #nfi' nftrr ohtnining

rtufur{ory sl*nrelne6.s iikm rninirrg plon ar*d *nvir"nnfrlmntm$ rfisi:rmtr*'e for lve

y#.srs {Arrnexure ll. ffoweYer, ffie l*oss perfod wl]I he effecliv* from lhe

dsle of execufion.

Ilac ut'*,u *:ndmr tmfmr*nr:ff is fegtur*d in {[r* Survmy *rf lnc] t;: :q1p*-shael

!-1tr. /Sl-Ul CrnCl blrur'rJr-rrJ t-:*|tveen lh* rt-:iiluder Of ?0*55'2C"56'" N ft:

t0,ls$s$,ll4'"N and $,*rrqlituri*r clf #s*rf 4'*$.Bd''s t* 85*14'3t'7r'[" T$re flr&fi

is l{}cmtmff ,r? n dist$fle e fl{ 1}l Km { rn th* clisti'icfi fi*fld quCIrlmrl &nugr'rl

(1nd ir ct cr cjirtonce of rjs KrIr rrr:rr the srCI1{: t:upirul Bhuhcrr:erwor',

ln t*r{3 nbs*nr* *f h*ur'*,**ry drscription a{ rhe trrefi by ltr* *ornp*l*n}

*uiltrority, th* crec os rhnrvn hy th'g Revmrcr''re oulhorily ltos b*ryrl

sr"rrvel,ed by fftr* *ftP $hrmt"rglt lrond h*lcJ GPS frv *blstnirq; lh* co-

*rrjlnstr*s gnd RL's 6f tir* requil'*d poln{s' Ttt* c*-clrdin*tes '*f ft*unelor}'

fi$rEsr p*ilii: ur $isttrcl iri lFt*r Sisrfoce P*un lPlnt*r l''is ltli'

Nilsartrar$i Lesre Fitrlar Se*1$lytc I

pirru,-}r"p* I ryr*iuds-J- "Wry$:,*-*- i

r ,S5"1d'l$'&.fi"

i---,, -l-- e*s;rs:**J - -txxrx'rq;
- :s ,*$l* *=J qp,?!,ii 

?t;

-uxsffi -1 lfiag&'n{:
*q;;+;ry II * - ;IJI il r+-

"gti{ $]*--r- - }P:JSJS'$q" --

%.q2" I qqlt}6ffl*"--
l"*ru*;;prr7. -l - ir:;!s rygp__

l qh- -

298



,{B
Ii ltnt.'
I

I rta
I "tl'tn
Li
IfeI r: r

I

.o
" u.

[5*e Hut{} !fi {4i *t ths firjishm lv{kmr f'difi*vnl eon*exsiorl Fi'i'rlB$"

MININGTLANFoRWINNII'IGsFIl\f[H$AHDr.n.qqtRAtr{MAN|frlvr*IJNUER
NIIGAR}IIA,I!,IfuItLAGg|HI$,LC}lEftYAHAslLofAHsuID[$TnlCT.

CHAPTER .1

roRM-O

L N*rne & Addralr of the Lessee

L Portle vturs s[ lhe ure<l{Acreage'

Eeund<lrY Dere tiPtion& Lond

Setledutra):

(Atloch iocotion rnc:P $nd surface

plar-r *howi'ng1 lhe *xillimg feofures

of lhe $reo with conlours al t sr

intervol)

3,$toiur sf lhe Lersee[Privcle

indlrridunll Frivute frtmFcnY/

Puhlic ssclsr Undertoking / Jqint

t*ctar Under tcktng/ fithers)

4. Period of Conces$ion

5. Mincrol intended to be won

:Te*ru$,ldofl Tfil*fifff ,rids S'nnexure- t

wurit$ ta prwpors the r!1iftiri6 p*mn ml ih*

rr.reo nfler whlcl"r the suirut witl he

qi.rcl$$rred ttx leusirtl; ilutnose' Hence' ot

Fressnt lhere is no x+ssec"

r t-i!sm,6 mf the fittcxrrY-

Ni*g ei,rtrxmnni sfi rxd Guctu Y

Arm*t* 34.8& fi*r*s *r I S"** Fimetmrws

Leinu sch*dule lfist-ll:t]lic-'J on plcn

pl*:,+idmcl by rwvmnrle Autl'ionty cnd

mttnched ss F$nf* no -{l' Lcc*tion M t;l.

His{. ,Fg*l* f t{r- l,SulIuce Pturr - Hef' Ptnt$

ft*- lll-

r Th* suirst v*Bt kle teclsed eir*t by the

Tstrcsikjnr r:fter obtuiniriS ttCItutory

rl*eirslnce$" .'#$
,";$):t'*

u,hq** t

3S 
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-'r- r'ti .** '

: For s y$nrs" 1' ']*'lu1*j.*
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CHAFTTR .T

Reserve {Ertirnotlon to be bs*ed on lhe ExpN*rotiott' lf' sny'

the oreo or on locot Porometers]:

conie
?,

The r,mserve is *$!in'lclt*d hs3sad *n

he'tonp tCI r*cer:lt quctern*r'; Hiver

clmy, gruvml und ullt*vitll cJep:*cits'

lncut purnrnuleps' Itrr*l itlcxs* trr&fl

b.ed el*B'*slts eCIrrsis{ln* *l scn$' gifit'

.'il::;ffiffi 
- *n rhs,r,ivc*r Errrhryrsnr" Thu* r'{};rJ'ixrhasr}ri 

1**td l'*'j,l'*u*u'
rmprerwnts a gwrtlly sl*p:ir,E l* clrrr* $ qlili tsrua*m witl"r hi$hryst u$litudm Bf

*,5S n"rHL t* ltle'centru'l purl ol 1l'l* leem* fil#t]' Vegela$icn is rt:r:nty \nfittl

srnu{lbushesexislErrgintlter:ucligrrttold$:reu.Ih*reisrtatturr*cln
selt.lernent wiihin ihe or'sr:"

b. Reglonol Geology: 
r ,..-,. -er whiclr

sncfurunteiGr*upFu$ne()r(J-C.MAsfil*i*Upp:elfu,telhrctt"tmdlut:lBeyt],urll

is in tl"lir h#cin, ihe G*r-rclr*rnnn s*elimerTtr unc*n{cr'mof:$y eivcrll* Xhtc

Frsnelrnhrimn txrs*rn*ni; the [*tterr t*rnprising nrignt*tit]* pr*nilic gr"**isr'

; ' nvm6md hY P*$r'nmtttm 
qnd gl*mrk vm'ins"

sm'.hibft{i{er" sct"rist nnd quortrife {rsv$rse: n: 
"-"::: d f}uvisr

tr:rr*Ferff"l$ -"' Emrly FermklnJ - fi1ffci{t-l*su5}$rrs rrn

firm (UPPer Cnrt

ssdtments w*f* dspssi{ed "it'+ 
$ineqr bosins ntqlnfi tr:utrtpd :trqrufihl *rer tl're

Fr*ccrmbrirrr basernen*. Tr.tet* tedirnenls, *hsluclerir*d trY flt.rvjgl

n*o*,nhttlil*s 0flrrt*rheq:*#snrrdst*ne.rholc}'}*qt.}Bnc*"\{hil*1he$-ov*e*

fi<lncJwmn*rq:cksq:rg*vcs?reB*rit*r-rr*fg**{,th*Upperssfid.*.*r,lclruilngst

smn*slarr*s mf Fulawr:*sir-l"t*lslxde orlel. "sn:ftdwfifl$ uY* 
:'":,::::'sd 

uvsr

* l*r$e #r.se, ut*ng N\1t-5E lr**ldin,g} llnear tl"lx i'i] fl're tuilml-rt:rtndi vclhY

riffl$rnh*rr in rtrrme rn*iur b*,*rr"r sT,*h*r- rb r{v'er & ft*x$*rt"l}. B**it:$* lhes*' tf

nun:ber t{ rmo[l p*tch,as *r.ltllmri m! s*nc,w,=rr*: rgekg {,{ilu.' irt Ar.rgul.

Dlwr*iltlnnt *Ji*trtrtl snd r:tlrnrs' the lower G*nsjw*nn tucks t-trsv€ uo*{

r*r*lrrn*s *[ cour. Ttr* slrolir;tt-Iphiu slrrcessiot^ri {:rte':rt Lrel 
Sfu-"
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d. Utholsgy:

Th*ehmr*ct*r.irlic{*utr.grgleiftlrglBth*r.lr:li,[l*tt*re$r#fic*r*ll*

hE*l*wl 
-'"J"' 'n*s*sg*1..'*i grey i* vil'tit*- $$fid

Iund: Tfr* {rrem ,ur}f,1*r r*nsr**c* [t *uv**c*d with

rSwp**iis With *vmr,,g* ihicknwr* *{ r m xhr*tlsr*c}ur itte $nnsr* r:r*{3' u*nd

by d*tiflitir:n it el l*c,se, incoh*re*t trtelrl of r'nin*rm'l ffiu1*'t1t:l'is gnd is ct

p.*duelt:[neslur.alprce*u*s'Ttrgse.sfm*e1g*$1r**rtedisi*li*grnli*:ngf

rccks *rnd *areils under tfi* iinflumncm nt wm<l{l'rrrtn6 nr"tcI nLirr;s'i*n",wnen

$rnd is fremlrly frrntrsrj, ihe partt*les fi{e r"rsumtiy rJn$ul'nr rond shflrph

Fn$ttt*d- but ltrey srf}w grrmctu*lly srnflll*r *rrri m*r* f*1,,r"ltit,Jd crs th*y

h***rtte c{3ns{snlly \1f*rrx ci*wR hy }h'e vrirrci *r wqrier' ${}rrrl 5l*rtict*s t*nri

tmxmtttmqr*it*cfl$scfyh*cml,rsmc{fh.eir.st+mp*,d*nsilyufi{$sia*-Th*rmt*re,

tl'Ic cr]{-rcen'lruiiot'l c{ sc:rrrl i: highest rlrcr ll:e be$ ol o rivr:r :lrld lnwesl

nerrrthescjrfr:ce,C}*l.rrlsondigind**dCIr,*iecomrurodityr:rrtcrrd,bul

rs$\rfi*r1ir s*rrd Surt*s anai h*sthe*'

Th* **rfip*ti$**n mf *r:nd is hi$hly v.mr{*hlo i11 pglr;r*, deSl*ndirlg *rt tfim
- -nrnon

f;ondilionr' ht'{t }h* ffi$si *isn
lmcml rock' tyFwsls*urc*s and 

rnstml
md in ir.ttund cfrfttingntnl se1trilfis nnd nsn-tr*prrul ct

consliluenl nf sc

sett*ngsissilic#[si]lic*nt}l.tlxiseerSitreliustlullyirl{h*f*rtlt*fgufiftZwhictr

be*uus*.oflll*.lrgryi*titr*grtngs$g*dcsnsieler$t)1|et1&rdrregs,isth*m*$t

coFTlrTl#r$ rnirt+rCIl rssiElr;rr! 1o wemlherin$'

Alfuvlun'u Dscsrl'lpps*cl v*geilul nnoteriq:ls ':dmixeri w!'ih ;luy ontl sclil

cgrtslstutesnllur,lurnwlrichisunrjericinbythegcndb€sw.iil.r5g|r1€clnyey

n"lmtt*.r"

s" R*$grv€ 
r - ..i ;s"iAr\i& hr *d by

Tlts Se#lfi, ie'ml re$*{'ve h*s heen -*Elirtlnt

f*li*wing PfirurTlsf*ds' *" 
..

il fiuf*e>rll,* oi 6**l*glcfil fttnp ngl t'l*'*xistins

pni*h' is ry*s*'nt in th* cpp$iml l*mse {:reff.

lhr*r*gllor'rt {h e e:Ppliedl frr*fr'

r*nr.i,C*rir6' ilre

qUfl,rY/{:?ii:ilv0tsCJ

ivmr Enrrd *f,cilrs

jfu-
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lm tfi+ p*rti*uiot'flIss' ttle dlftsrr*nce in e$evstrisn tre

higlr*st snd {c'wmst p*intt ir'muctr iess l'e. umund 
"lrr' fir

tltbirr,{:icr Hi}* ,E ' 
: tt*f.h,*d

.' .--. L*"ur**f lhe tiuer is nfso v€lY lol,rr' trhmrwfmrm' $urfer* i::-
;;; ;;;."*i-o rsr egtin:utisn or r(!*srvs {ar lhi*iv*r bed

ssnd,

Thi*hnmss *f smnc$ frsfiff: The rr"rfrl- *[ {k* sr;rt**1 tr:nd r#ftm ti

*rmurtdSsm.flmnn+r*ertrrg{.h*geutrlgi*mlm*ppirrg.mndR{-*f

wt:t*rrle''r*l llt* ltti*krr*ss f st:trr$ ir lnkmm *s lnn'

Tfim $r- $ qlf fif,cllrt*fln& of riuer bed ssnci hnd wltl'dn lhe

prnp*aedtengrg*rmmhm*bgens:lmnrfir.gied*rlth*Geotmgic*l

Blnn" {Pl*te N* iU}.

Thm rtls*rve h*l '**en rmtcr"ll{it*d under pr*b*bic l:cri*grrY *s

fl'lere [r no qtsurry'

Frobubte r€tefve: 
' *r-'*i nn*r I uErplictJ t'*ose ,,rfrfr'

Nn existlrlg qufl{ry#ex*c'ruted pa ch is prmsen} 
':'lo*

sunxid*rirrg|tt*#e*l*$icextmr.pplrug,*diocerrtqt!'*rryeln.cjmsrevg*i*d

tr*nr tf-t* qpplteqnt {t'** thirkrt*5t q:f cfrflr* is t*lcer* us lm'

lrlLlnenhle fieservs:

SotetyIrnefl{eflwjtirF.,5nrbr:ruierollolorrgt}reap5:Iierjlecrlell:*rttndory
hur heen sxrtq.rdmo'i*, o**pulqtlm* sf lr,ilnsr:b]* r#eerv*'

r-,tj ffre fcreA$r"ir f3#rti*tm$:iri Jh* $sfid $t"'-cril $$ wssd or*d other fimuting wtrrt*

hav* be*n c*fx$ideftbd s$ wu$e. Howevs ' ,:i" :Y: ":l::Y :
rl*gl}gihle in qucn{.iiY s]ns in prrsulir6 llrs ur{x$t* wi}l rt*t bt* sCIpmrul*d

durlrrgr"nirrlng.sonecuvryrYia*t*rh*]5.bge*lmk*nnsjfrfll**tmr.ld,

viil Ymtn* v*lurn* sf *xcCIv**iort of ue:nd ix *ellt*mhim"

Culc rllotion of Res erve:

B,pssd qrn lh* eib'sv* c*rr*idmrmtl*rt*" llte sf:eeificify & L:t-rllnn tcc*l

p*rmnref*rs,tht*r#stsr.strtl*sb***rrr*mteu}mlelif*rriverht;cj5gllt.lzoneby

sutt+ce flr*s rr ielhocl'
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Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-re!ariling

Sir/Madam,

This is in.reference toyour application for EnvironmentalClearance (EC)
l_n, ^lglq.e.g].,gl_plgjg_"t submitied to the SETAA vide proposat nuniUei
SIA/OR/M1N16182912021 dated 04 Jul 2022. The particulars of tne environmentaj
clearance granted to the project are as below.

1.

2.

3.

4.

5.

6.

7.

8.

9.

Government of lndia
.Ministry of Environment, Forest and Climate Change
(lssued by the State Environment lmpact Assessmdnt

Authority(SE IAA), Orissa)

The LESSEE

PITAMBAR BHUTIA
MANDAPAL TALCHER TOWN -759107

EG ldentification No.
File No.
Project Type
Category
ProjecUActivity including
Schedule No.

Name of Project
Name of Company/Organization
Location of ProJect
TOR Date

EC228001 0R1 90307
6 1 829/250-M tNB 1 I 07 -2022
New

B1

1(a) Mining of minerals

NizgarhzamiSand Quarry
PITAMBAR BHUTIA
Orissa

08 Jul 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date:28fi212022

(e-signed)
Dr. K. Murugesan, IFS

Member Secretarv
SEIAA - (Orissa)'

Note: A valid environmental clearance shall be one that has EC identification
number $ e-.9tgf generated from PAR|VESH.Please quote identifiiiiion
number in all future corre"spondence.

Ihis is a computer generated cover page.

\
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STATE ENVIRONMENT TMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-2/1, Unit-IX, Bhubaneswar-751022,TeI:0674-3510075, Email: seiaaodisha@gmail,com

slatutory boc{y constituted hy Ministry of Environnrent, Foresl & Climatu Change under Environment
( Protection) Act, I 986)

ENVIRONMENTAL CLE,ARANCE FOR SAND OUARRY

Subject: Application of Sri Pitambar Bhutia for mining of Sand from Nizgarhzami Sand

Quarry Over an area of 24.86Acres or l0.06Ha in Village- Village *Nizgarhzami,

Tahasil- Talcher, District- Angul - [nvironmental Clearance reg,

'l'he Project Proponent Sri Pitarnbar Bhutia has submitted an application for EC to
SEIAA, Odisha through the Parivesh portal of MOEF&CCT.COI vide online application no.

SIA/OR/MIN/61829/2021 dated A4.07.?0?2 for mining of Sand fronr Nizgarhz"arni Sand Quarry
Over an area of 24.86Acres or 10.06[{a in Village- Village -Nizgarhzami, Tahasil- Talcher,
District- Angul in terms of the provisions of the Environrnent Impact Assessmen(ElA)
Notification, 2006 & anrendments thereto under the Environmcnt(Protecti<x) Act,l 986.

2. Proposal in Ilrief.
Proposal No. srAioR/M lN/6 r 829/202 r

Date of Application 04.07.2022

File No. 61829/250-M INB I tA7-2022

Project Type EC

Category BI
Projcct/Activity i nclud ing Schedu le No. l(a) Mining of minerals

Name of the llroiect Proposal for EC for Nizgarhzami Sand

Quarry Over an area of 24.86Acres or
l0.06Ha in Village- Village -Nizgarhzami,
Tahasil- Talcher. District- Angul

Name of the company/Organization Sri Pitambar Blrutia

Location of Project Odisha

ToR Date ?4.05.202t

3. 
- 

Project details: 'the highlights of'the pro.iect, as ascertained fiom the application and as

revealed l'rom the proceedings/discussions held during the meetings of SEAC/SEIAA, are

given as under:

(i) This is a proposal fbr mining of river sand ol'Nizgarhzami Sand Q.uarry lying in the

Brahnrani River bed, over an area of 24.86 Acre or 10.06 Ha located at Village -
Nizgarhzami, Tahasil- Talcher, District- Angul of SriPitambar Bhutia.

(ii) 'l'he rnining lease is an identified sairat source in the DSR. 'l'he Nizgarhzarni Sand Quarry
(Bralrrnani River bed). sairat source rvill be leased out under the OMMC Ilules,20l6 by

!}!-

328



-9L--
STATE ENVIRONMENT TMPACT ASSESSMENT AUTIIORITY' ODISHA

sRF-zfl, Unir-lX, BliuL,anes*ar-751022" Tet:0674-3510075" Email: seiaaodisha@gmail'com

statutory body constir"i'A t'viitiri+:.'y 1"'i1.o11ff: f:[r^t: 
& Climare Chanse under Environment

( irotection) Act- I 986t

Tahasildar, 'l'alcher sadar to the successful biclcler (lessee) on the basis of public auction

foraleaseperiodof5years'Theleaseperiodol55,earsshalltakeeffectfromthedateof
registration of duly executed lease cleed in this rcgard b1'' the'l'ahasildar'

(iii) The mining plan for the sarrd rnining project has been approved by Joint Director of

GeologyZonalsurr,ey.DlrerrkanalvideletterNo,666on0l.05'2020.
(iv) The cruster certificate has been r,rnisrred by tlre Tahasildar certifying rhat there is no other

mine located rvithin 500 meters from the periphery of the proposed mine lease area' As

reported by the Tahasilclar, this sairat source is not a part of any cluster'

(v) The Terms of Re{brence ('l'oR) }ras been granted by s['lAA' odisha vide letter no'

l34l/SEIAActated]4.05.202ltorundertakingclgtailedElAstudyfortlreproject.
(vi)Thepublichearinghasbeerrconductedclrr24.]l.202latl0A.M.at.l.ahasilotllce.

Tarcher under engut dis*icr, odisha. Maior issues raised during pr'r were on Employment

opportunity to local villagers, sarrd at low cost to the villagers ftlr construction of their

house,PlantationinvillageandWatersprinklingtirrclustsuppression'
(vii)ThebaselinedatahasbeencollccteclfromDec"2020toFeb'2021(postlt'lonsoon)f'orthe

project'

(viii)Location and Connectivity - The minirrg area is a part o1'Survey ol India Toposheet

No.73Hll. bounded by Latitude:20o 55'20;56" N to 20o 55'35'14" N & Longitude:

85o 14, 19.86,, E to 85o 14, 3l ,77,, E.The quarry area is accessible by all rveather& well-

connected by road and rail. The lease area is located at a dislance of 3'2kms from Talcher

town,2lkms from the District Headquarters Angul an<l l30kms f'rom the state capital

Bhuhanesrvar..falcherRailrvaystationisthettearestrailrvaystationlocatedatadistance
of 4.l3kms from the lease area. Nearest Road bridge is at a distance of lkms from the

mining lease. Metal road connecting to the lease area with the village - Nizgarhzami is at

distance of 0.32 meters. SH - 53 is the nearest State Highrvay which is at distance of

lT"Tkm.NH200isthenearestNational},IighrvayatlkmandNH23rvhichismajor
district road at a distance of 2.5kms. The project proponent has submitred that there is no

nationalpark"lt.ildlil.esarrctuary.ecosensitivearcassituate<lwithinl0Kmsradiusclfthe
Iease area.

(ix)TotalReservesandProductionDetails:-.I.heprojectproponenthassubmittedthatthe
- total georogical reserve has Lreen estimated as r0i069 cum considering the thickness of the

sand is I.0m for the eL period. Similarly. the extractable rnineable reserve of river bed

sandhasbeenestimatedtobe4643Scum(excltrdingsafetyzone)consideringthe
thickness of the sand is 1.0m. I'he project proponent has proposed a total production of

90000 cum of sand considering the thickness of the sand is 1'0m frorn this quarry during

thevalidleaseperiodof5},ears.rvithamaximutnprodrrctionlS000cumperannum.
Mining will be clone b1.' semi mechanized rnetlrod. ffxcavation& loading of sand will be
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-2/1, Unit-lX, Bhubaneswar-751022,TeI:0674-3510075, Email: seiaaodisha@gmail,com

statutory botly canslituted by Ministry of Environment, Forest & Climate Change under Environment
(Protection) Act, I 9861

done through dumpers and trucks/tractors.
(x) Replenishment study: - The replenishment study has been caried out during May,202l Sre

monsoon) and November, 7021 (post monsoon) by volumetric method. Estimated annual

replenishrrrent volume is 20120 cum. However, the extractable Mineable Reserve as per

approved Mining Plan is 90636 curn. The annual proposed production is 18000 cum.
(xi) Water Requirement: - The total water requirement will be 7.0 KLD ibr diflcrent purposes

like Domestic, Dust suppression, plantation purposes. Source: Nearby village with the
help of tankers.

(xii) Power Requirement: - No use of electric power as the operation rvill be done in the day
time.

(xiii) Creen Belt Dcvelopment: Greenbelt plantation rvill be done by planting 940 nos. saplings
of suitable species by the lessee in vicinity of the river bank, haulage roads and near
village.

(xiv) Employmerrt Potential - A total of 30 nos. of rvorkers are to be employed during mining
operatiort.

(xv) The project cost is estimated to be Rs.60.00 lakhs and there is a budgetary provision of
Rs.4.67 lakhs as capital cost and Rs.4,20 Lakhs as recurring cost towards environmental
protection measures. The PP has estimated a budget of Rs.l.20 lakhs on CER.

(xvi) Whether the DSR has been prepared as per the MoHF& CC, Cclvt. of India Notification
S,O. 36ll(E) dated 25.07.2018, Sustainable sand mining guidelines-2016 and

Enforcement & Monitoring Guideline for sand mining-2020- No
(xvii) Whether the replenishment rate study of sand was done as per the Enflorcement &

Mon itori n-e Gu ide I i ne l-or sand m i ning-2020-No
(xviii) The Envir"onment consultant Mls P & M Solutions, Noida (U.P) along with the project

proponent has made a detailed presentation on the EIAIEMP report on 05.08.2022.

4. "fhis proposal confbrms to the item no. l(a) in the schedule of EIA Notification, 2006 as

amended time to tinre, and the minor mineral extraction project thlls under Category BI as

the rnining lease area is more than 5ha.

5. The proposal is duly appr-aised by the SEAC in its meeting held on 05.11.2022. The SEAC

has submitted the appraisal report and recommended for grant of EC fbr the proposal with
. . stipulated conditions.

6. 'l'he matter r.vas funher examined in the State Environment lrnpact Assessment Authorit,v
(SEIAA), Odisha in its 1021h meeting held on 06.12.2022 in accordance with the

EIA Notification, 2006 and further amendments thereto as rvell as the Judgement dated

2nd February,2A22 of l-lon'ble National Green l'ribunal in OA No.33/2020/EZ (Laxmidhar

PalaiVrs. District Collector, Balasore).

L&-
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-2/1, tJnit-lX, Bhubaneswar-75 1022, Tel: 0674-3510075, Email: seiaaodisha@gmail,com

statutary bocly constituted hy Ministry af EnviranmeilL l;ar€sl & Climate Change under Environment
(Protection) Act. I 986S

Environmental Clearance (EC) is granted under the pr:ovisions of EIA Notification No. S.O.

1533 (E) dated the l4th September, 2006 of the Government of India in the erstrvhile

Ministry of Environment and Forests, as amendild fi'om time to tinre for mining of Sand

from Nizgarhzami Sand Quarry Over an area of'?4.86Acres or I0.06Ha located in Village-

Village -Nizgarhz-anri. 
'I'ahasil- "[alcher. Disrict- Angul rvith the fbllorving stipulations.

environmental conditions and safeguards.

Stipulations:
SI. Descriptions Stipulation

( ) l,case Area: 24.86 Acres or 1.06 Ha

(i i) No Mining Zone: ll4tl'of river rvidrh for
protectirln of river bank and

7.5 mcter safcty' zone I'rorn all

side of lease boundarv.

(i ii) Maximum Depth of Mining: 1.0 nreter as per the approved

mining plan

(iv) Perni i tted Quant it.v" : I't year: I 8000 cum

Znd year:4500 cum

(v) Validitv Period of [iC]: Trvo years lrom date of issue

SPECTFIC ENVIII.ONMINTAL CONDTTIOTiS AND SAFEGUARDS WHICH
I\EED TO BE COMPLIED IYITH BY THE TAHASILDAR I}EFOITf, LEASE

AGRNEMENT:
Boundary Denrarcation;-The boundary of the lease area shall be demarcated on ground

at the project cost, lry erecting I.20 rneter (4 feet approx.) ltigh reinfbrced concrete pillars

above ground, each inscritred rvith its serial number" distance fiom pillar to pillar and

GPS co-ordinates by any empanelled agency o1'ORSAC.

Digital Map:-A digital map {in KML- lbrmat as *'ell as PDI; version)shorving GPS

coordinates of all boundary pillars duly countersigned by the "fahasildar shall be

subrnitted to SIllAA, Odisha through ernaiI at sctititgt'il,:ir'f,tg[1i1d.sol11.

lntimation of IiC;-T'he copies clf'the IliC shall bc sent tc'r thc Sarpanch(s) of the concerned

Cram Panchayat(s), Urban l"ocal Bodies and relevant other Olfices of the Covernment

rvith a request to display the same fbr 30 da1's li'onr the date oi'receipt.
Tree Plantation:-Compensator)' Tree Planting (CTP) shall be carried out *'ith rninimum

@ I 00 trees per I Ia. of lease area as per the approved cost norm for avenue plantations of
the State I;'orest Departrnent. Thu- Pr<rject Proponent llcase holder) shall deposit

Its. 4.50.000/-. n'ith the respective District Errvironment Society f'or raising 1000 plants

of native species ivithin 2 -vears in a suitable location adjoining to quarry-.

\)"8-

7.

A:

B:

7.1

7.2

,.t_

7.4
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
5RF-z/1, Unit-lX, Bhubanesrvar-751022. Tel: 0674-3510075, Email: seiaaodisha@gmail,com

statutory body constituted by Ministry of Environrnent, Forest & Climate Change ztid'er Environment
(Protection) Act, I

7.5 State EMF Fund:-An amount equal to live percenr(S%) of the royalty payable shall be
collected lrom the lessee by the Tahasildar and deposited to tlre State Environment
Management Fund. rvhich rvill be utilized as per provisions of Rule a9(3) of the OMMC
Rule.20l6 preferably. in and around the areas where mining activities are undertaken.

7.6 Condition by Collector:-Anv other conclition(s) the Collector & Chairman, District
Environmetrt lmpact Assessment Authority (DtilAA), nra-v- impose irr the interest of
protection and satbguarding the local environment.

7.7 Conrpliance report for Transfer of EC:-Any transf'er of EC to a pp/Lessee shall be
considered by SEIAA, odisha only alter receipt ol the full cornpliance report through
Tahasildar concerned ol'the above environmental conclitions and safeguards.

C: STANDAIID ENVTRONMENTAL CONDITIONS AND SAFEGUARDS WHICH
NEED TO BE COMPLIED ON FIELD AFTER THE LEASE AGITEEMENT

7.8 Specific Condition: NOC from Inigation Deptt., Govt. of Odisha shall be obtained thar
proposed rnining lvill not affect the barrage proposed/under construction adversely.
Mining activity shall bc commenced after obtaining NoC from lrrigation Deptt., Govt. of
Odisha

Maximum permissible depth: This Environmental Clearance is given with the
condition that maximum depth of digging of sand shall be l.0m as per mining plan. Any
tlouting ol'this restriction shall nrake this EC liable to cancellarion.

7.10 Maximunt permissible quantity: Maximum quantity of quarry material that can be
permitted by the lesser to be renroved from tlre quarr,l area is 18000 cum in the l*tyear
and 4500 cum in the ?nd year. Any flouting of this quantitative restriction shall make this
HC liable to carrcellation.

7 'l I Annual Replenishment Rate Study of Sanel:-The Project Proponenr shall cany out by
engaging appropriate consultant. annual replenishment rate study of sand as per
prescqibed dtone nrethod by collectirlg pre monsoon & post monsoon <Jata from the field
to knorv the quantum of volume of sand depositedlreplenished & extracted in the mining
lease area. The detailed conrparison of both pre-monsoon and post-monsoon elevation
data shall be included in the study report. The detailecl methodology fbr finding the rate
of replenishment study of sand is laid down in the Eri{brcement & Monitoring
Cuidelines lbr Sand Mining. 2020 issued by the MoEF & CC, Govt. of India. The
findins of the study shall be subrnitted to S[lAA ro assess the actual mte ol'
replenishrnent <lf'mined out sarrd in the lease area.

7.12 District Survcy Report: The District Survey Report (DSR) shall be prepared by the
competent District Authority as per the MoEF & CC, Govr.of India Notification
S'O.36ll(E) dated 25.07.2018. Sustainable Sand Mining Guidelines-2016 ancl

7.9

}s-
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Errlorcement & Monitgring Cuidelines for Sand Mining-2020 and submiued to

competent authority lor approval..

7.13 EC Extension:-Any further extensiott of LlC beyond two year shall be considered onll'

rvith submission of duly approvecl District Survey Report and Annual Replenishment

Rate Study rePort ol'sand.

7.14 Any changc in mining plan requires fresh EC:-Any change in the calendar plan.

changc in productiorr quantit-v or method o1'nrining shall not be ntade rvithout prior

approval of the SEIAA. fulining activity shall adhere to the 
"vorking 

parameters of

approved mining plan prepared tbrthis prcrject.'l"he detailec{ production ol'sand frorn the

lease area of each year shall be submitted in tabular form during submission of

compliance report.

7.15 Environmental Managenrent Plan: E,MI) shall be implemented by PP to ensure

cornpliance with the environmental conditions specifiod above. "[he year wise funds

earmarked frlr environmental protection measLres shall be kept in separate account and

shall be spent according to the plan proposed in EMP. Year u'ise progress of

implementation of EMp shall be reported to the SEIAA, Odisha and 0SPCB along rvith

the compliance repo,rt. The Tahasildar shall errsure the compliance of this condition

along with all lease holders of his jurisdiction'

7.16 No Wortiin g Zane: - The lessee shall ensure that no sand rnining is carried out in the

areas as sPecified belowl-

a) During the rainY season;

tl) Within the water channel or stream florv area througliout the l"ear;

c) Mining shall not be underlaken in a minine lease located in 200-500 meter of

bridge,2g6 meter upstream and downstream olwater supply/irrigation scheme. 100

meter from rhe edge of National Highivay' and raihvay line. 50 rneter f'rom a

, reservoir. canal or building,25 meter from the edge ol'State Highrvay and l0 meter

from the edge of other roads except on special exemption by the Sub-Divisional level

Joint InsPection Cornmittee.

d) The mining or any ancillary activity shall not in any way disturb the flow pattern of

the river water during the non monsoon period'

- e) No streanr shall be diverted lbr the purpose ol'sand mining and no natural water

course shall be obstructed.

0 Sand mining operations shall not affect the existing sources for irrigation / drinking

rvater / indusrial PurPose.
g) The natural sanel dunes. if any, near or surrounding the lease area shall not be

disturbed.

7.17 TransPortSafeguards:
\Y,""
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a) No transportation of the minerals shall be allowed on any road passing through
vi I lages/habitations rvithout prior expl icit perm iss ion.

b) Transportation of minerals through existing rural roads can be allowed only by the
concerned Cow. Department/ Cram Panchayat/BDo after required strengthening
such that the carrying capacity of road is increased to handle the mineral carrying
truck traffic. 'lhe project proponent shall bear the cost lowards the rvidening and

strengthening of existing public roads in case the same isproposed to be used forthe
project.

c) Project proponent shall ensure that the transport of minerals will be as per tRC
Guidelines with respect to complying with traffic congestion and trat'fic density.

d) Vehicles hired fbr transportation of minor mineral fronr the site should be in good

condition and should have pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during non-
peak hours. Speed of vehicle be regulated and in no case >30 Kms / hr be allowed.

e) The vehicles shall not be overloaded and shall Ue covered with Tarpaulin. The
Tahasildar may collect an appropriate additional road rnaintenance levy from the
lessee as part of the lease conditions on the basis of quantum of mineral transported,

and utilize the proceeds of the levy for proper maintenance of the extraction paths

and roads to prevent their degradation on account of plying of mineral carrying
trucks.

f) Water spraying should be made on the village road to control particulate maffer (dust

particles) pollution in surrounding air during transportation from the quarry. Garland

drain shall be constructed on the hill slope to arrest downward florv of particr.rlate

matter rvith rainrvater.

7.18 Other Environmcntal Conditions:-The Project lrroponent shall follorv all the

provi5ions ol Sand Policy of Govt. O1'Odisha dared 02.09.2021 for this sand mining

project.

a) The Tahasildar shall take adequate measures to prevent unauthorized mining;
b) The project proponent should carry out river bed sand mining rnanually by engaging

local laborers to check over exploitation of sand at the source;

c) 'fhe lessee shall ensure salbty of human life and livestock from accidents in case

village / any habitation is very nearby the rninirrg lease area.

d) River Bank stabilization shall be made through stone patching. Stone patching on

river bank rvith plantation in-between and the ramp construction shall be done in
consultation with and advice of concerned Water Resource Department, Government

of Odisha. 
IU*
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e) At the end of rnine closure. the proponent shall in:mecliatelv remove all the sheds put
up in the quarr)' and all the cquipment in the area belbre closure of the quarry.

7'19 Common Forum for EMP:- All the individual quarry lessee holders coming underrhe'I'ahasil nlay crearB a comnlon tbrun: in coordinarion ivith rhe Tahasildar and conl.ribute
lunds to it for grading, compaction and niaintenance ol'haulage road. provision of water
spray on the village road to control pailiculare matter (dust par-ricles) pollution in
surrounding air during transportation from the quarry, and provision of thick. multilayer
and a continuous green belt around the lease area excluding the entr;v and exit gate for
prevention of environmental pollution and noise rJuring mining activity.

7.20 Public Hearing Compliance:-The activities proposed in action plan prepared lbr
addressing the issues raised during the Public Hearing shall be cornpleted as per the
budgetary provisions mentioned in the action plan ancl u,ithin a stipulated time lrame as
submined in the Final EIA/EMP lteport. l'he Status Reporl on implemenrarion of action
plan shall be subrnitted to the concerned Regional Office of the Ministry along rvith
District Administration. The project proponent shall,comply in trqe sprit all the issues
raised and recorded in proceedings of public lrearing ry.r.t. environment / pollurion /
CER shall be cornplied by the i\,'lining Author:it;- as per Ol\.1 F. No.22-65./20t7-lA.llt.
dated 30.09.2020 of MoEF&CC" Govr, of India.

7 '21 lntimation of EC:- (i)The project proponent shall advertise in ar leasr two local
Ner'r'spapers widely circulated in the region. clne of which shall be in the vernacular
Ianguage informing that the project has been accorded Environnrental Clearance and
copies of clearance letters are available with the State Pollution Control Bnard and may
also be seen on the ivebsite of the Ministry. 'l'he advertisement shall be made within
seven days from the date of receipt of the Clearance letter and a cc,py of the same shall
be fonvarded to the Regional office of MoEF&cc, Bhubanes\.var.
(ii) A copy of this Environmental Clearance letter shall be displayed on the website of
the'Odisha State Pollution Control Board. The EC letter shall also be displayed at rhe
Regional Office, District Indu$tries centre and Collector's Otfice/ Tahasildar's office for
30 days.

7.22 Half-yearly Compliancc Report:-lt shall be mandatory for the prcrject management to
submit half yearly compliance reports on the status of irnplementation of the above' stipulated environmenlal safeguards to the SHAA. Odisha I Regional Office of the
MoEF& CC, Bhubanesurar in soft copies on l'r dat,of June and December of each
calendar year. The proponent shall also upload the compliance report including results of
monitored data. as applicable in the website of the Ministry for monitoring of EC
Conditions, fbiling r,r'hich EC is liable to be revokcri.

!4r-
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1.23 Concomitant Monitoring:-The conditions stipulated in the environmental clearance

'uvill be closely monitored on the ground by the lease granting authority, i.e. the

Tahasildar, lvho shall ensure compliance <lf the stipulated conditions and take corective

measures promptly in case of'any non- compliance and also ensure that the project

proponent subnrits quarterly cornpliance reports,

7.24 Intlependent Monitoring:-The concerned Regional Office of the MoEF & CCI SPCB,

Odisha slrall periodically rnonitor corrrpliance of the stipulated conditions as applicable

for this project. 'Ihe project authorities should extend firll cooperation to the MoEF &

CC officer(s)/SPCB officer(s) by l'urnishirlg the requisite data I infbrmation / monitoring

reports.

7,25 Revocation of EC:-The SEIAA. Odisha may revoke or suspend the EC, if
implementation of any of the above conditions is not satisfactory. The SEIAA' Odisha

reserves the right to alrer /modify the above conditions or stipulate any further condition

in the interest of environment protection'

7.26 Change in Orvnership of Lease:-This EC shall not be transf'erred without the

perniission of SlllAA, Odisha. The Tahasildar shall inlorm the SEIAA of any change in

ownership of the mining lease. No rnining is allorved rvithout transfer of EC as per

provisions olthe para I I of EIA Notification. 2006, as amended flom time to time.

8. Basis of Permitted Quantity:-lt is made clear that the EC granted is on adhoc basis as

the applicanr has not submittecl the approved District Survey Report (DSR) or Annual

Replenishmenr Rilre Study l{eport (ARRS). In the ahsence of approved District Survey

Report (DSR) the area ftir removal of minerals shall not exceed 6AYo of the mine lease

area, and apy deviation or relaxation in this regard shall be adequately supported by the

scientiflc report (Reter Para: 4.3 (r) of the Enforcement & Mernitoring Guidelines for

Sand'Mini6g issued in Januarv. 2020 by the Ministry of Environmento lrorest and Climate

change). The permitted quantity in the 1*' year has been calculated on the basis of 60%

mine lease arca or quantity' mentioned in the Mining Plan, whicltever is less. Further in

the absence of approved Annual lteplenishmcnt ltate Study Reportan annual

replenishr"nent rate of @25% of the t't year quantity'is allor.ved for 2"d year w.r.t Order
' { 

datecl 02.0? .AZ0?2 of the l{on'ble NC-I" in OA No.33/202AEZ (Laxmidhar Palai Vrs'

Districr Collector, Balasore). Fr.rrrher amendment to the permitted quantity in the 2"d year

shall be considerecl on suhmission of duly approved AI{.RS.

9. '['he abo'e conditions rvill be enforced inter-alia. under the provisions of the Water

(prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of

pollution) Acr, I981, the Environment (Protection) Act, 1986 and the Public Liability

Insurance Act.lgg l along with their amendments ancl rules made there under and also any

!r*-
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other orders passed by thc Hon'ble Supreme Court of India/ High Court and any other

Court of [.arv relating to the subject matter.

This Environmental Clearance (EC) is subiect to orders/iudgnrent of Hon'ble Supreme

Court of India. Hon'ble High Court and l-lon'lrle NG'[ as may be applicable.

Any appeal against this envirotrniental clearance shall lie rvith the National Creen

Triburral. if prefbrred. withirr a period of 30 da1,s as presmibed under sectiorl l6 of the

National Green Tribunal Act. 3010.

Copy to

L Additional Chief Secretary. Forests & Environrnent Dept., Government of Odisha for

information

2. Member Secretary, State Pollution Control Board, Odisha- Paribesh Bharvan, Aill8,
Nilakantha Nagar, Unit-8, Bhubaneswar for infornation.

3. Member Secretary, SEAC, Paribesh Bhawan, Alll8. Nilakantha Nagar, Unit-VIII.
Bhubaneswar for in forrnation.

4. Deputy D,G.Forest., Regional Office (EZ), Ministry of Environment & Forests, A-31,

C handrasek harpur, B h u baneswar for in formation.

5. Principal Secretary, Revenue and DM Department. Col't. of Odisha Bhubaneswar fcrr

information.

6. Collector & DM. Angull DFO. Angul/ Sub Collector, Talcher /Tahasildar. Talcher for

Information and necessary action rvith specific relbrence to para in respect of ygpr

permitted quantity.

7. Guard lrle for record/Website/Parivesh Portal.

TrwcefisGstGd

b"u-

Advocatc

S ignature Llot,Verified

ilffi?l'ai:L--{y^
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OFFICE OF THE DIVISION.'I'1 rOilgSt:OtrftCrR: ANGUL DMSION: ANGUL

Letter No. --SS!L / Datecl, \fx'&

The Taltasildar,
'I'alcher,

Regarding cleposit of I(s, 4,50,000/- for tree plantation'

I ) Your letter No. 4398 dt. 21.07 .2023.

2) Tlris of{Ice letter No, 4373 c|t.26,07 .2023 '

To

Sub: -

Ref: -

Sir,
With reference to the above oited letter No. on the captioned subject, it is to inform

that Sri pitambar Bhutia, S/o- Banambar Bhutia, of Village- Mandapal, Talcher, Ward No. 03, P'O-

Talcher, Dist. - tu:gul has been deposited in M/S District Environment Society Account vide A/c

No. 096601000003509, IFSC-IOBA0000966 flor Rs, 4,50,000/- (Rupees Four lakh fifty thousand)

only on dt.27.07.2023 for raising of 1000 plants of native species within 2 yeas in a suitable

location adjoining to quarry. The copy of the deposit receipt and pass Book print is eoclosed

herewith for your reference.

Encl: - As above.
.+

Yours faithfrtllY,

A/*/-,

JonDiuir,onur f#r",' +Angul Division
Memo No. \ssE- /Date.\.1 .>b

Copy forwarded to Sri Pitambar Bhutia, S/o- Banambar Bhutia" of Village-
Mandapal, Taleher, Ward No. 03, P.O-Talcher, Dist.- Angul for information and necessary action
with reference to this office merno No. 4374 dt.26,07 .2023.

Merno No. \S.E-6
to{

lDate, \.8,g

@)*b
-aqiffluv>

Divisionai Forest Otficer
Q- Angul Division

CoPI forwarded to the Additional Distliot Magistrate (Revenue), AnguV Sub-
Collector, Talhcer for kind infbrmation and necessary action withieference to this offrce memo No.
4375 dt.26 07.2023 

. e/&?, . .

,,::;-dry, *-EK-.ti, &Angul Division
\-,1 '-^ !'

i\

ii 
'i\.

{) &vti,
a-^ i\-q{")
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THrs TNDENTURE MADE TH,S 03.04.2023 between, the Government ofodisha' represented through Tahasildar, Tarcher hereinafter called the
COMPETENT AUTHORIry.

AND

Sri Pitambar Bhutia, aged about 44 years

' S/o: Banabar Bhutia

Caste : Gopal , By profession : Business,

Resident of Village : Mandapal,Talcher Town

Ward No. 03 pO 
: Talcher, pS- Talcher Dist; Angul

No.- 9437291S85 Adhar No. 7161g4i,Sg929_Mob.

l?,t- I h/ 1*
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1.

2.

Sairat Case record No. :

Name of the euarry :

Lease period 
.

Agreement period

Minimum Guaranteed euantity
Quoted Rate

--Lc( -

08t2020_2021
*--

N IZGAR HZAI\AI SAN D QUARRY
lAnnHnrnrvrffiER SAND BED)
2022-2023 To 2027_2028

ot .oq..nn io_ 31 .03.2024
g-'-

(For the year 2023_2024)

: 15055 cum

3.

4.

5.

6.

7. Amount deposited for

IH::,ru *, trm:tffi; ZyU:;i1 i:il,::,H 3i Si:rffi
1. Addt.Charge (450 * iSOSS"rr) Rs. 6Z,t4,t[Ot_
3 [."nli,,r,"aris 

ssr_pJi qrrj ' Rr. s,26,szst_

igij;-,fffi,['i+]rffi3i" [,' lriffi

Rs. 450.0,0 per cum

9 p"fiX1llguoo;;b oil iiilit Rs. 1,05,630/-
3,6221-

Total amount

LOCATION OF THE QUARRY

(Rupees eighty six takh fifty two thousand t*o t,rnorli',n,..xl;l?:rl"

1

4,L/' u\.14'v1 7*-h>t 
'trfi.EtAtrr,sAR

a 6 ( Four

(,'tl
-I-ALCHER
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WHEREAS the Registered Qualified Person, Sri Bipini Bihari Khandual,
Regd No' - RQP toD to4gt2o16, BBSR (SL No. 32of Rep tist provided by
Govt' of odisha Forest and Environment Department vide L No. 11573tF &
E Bhubanewar Dt. 24.06 .20141has prepared the mining plan of the sairat
source i'e Nizgarhzami sand Quarry in favour of sri pitambar Bhutia, S/o-
Banabar Bhutia, viilage : Mandapar, ward No. 03, po: Tarcher ps:
Talcher , Dist; Angur which has been approved by the Joint Director of
Geology, Zonal survey, Dhenkanal and Environment clearance has been
granted by the Member secretary, state Enviionment lmpact Assessment
Authority (sElAA) odisha on Dt. zan.zaz2 to operate the source for the
year 2022'202a to 2oz4-zozs l€ from 

- 
lo.ol.zozg to 10.01 .2025 The

lessee will extract the minor mineral as per Mining which plan has been
prepared by Registered Quarified person and approved by the Joint
Director of Geology, Zonal Survey, Dhenkanal.

The Lessee has deposited the above mentioned charges amounting
to Rs. 86,s2,213/- (Rupees eighty six rakh fifty two thousand two
hundred thirteen) onry f6r the period from 01.04.2023 to 31.03.2024
towards Royarty, Additionar charges, surface Rent, Dead Rent, DMF

.. 
including environmentar management fund and income tax charge.

The lessee shall abide by the provision of Minor Minerals Rules &
Regulation framed here under and orders received from the higher
authorities communicated from time to time for the development of the
sources of minor minerals.

The competent authority reserves the right to cancel /amend the
agreement as and when required if necessary without any reason thereof.

L,, :r\ 0a

r,-
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01' The tessee shall operate the sand quarry abiding by the terms andconditions of the E'c' in letter and spirit. lf any terms and conditions areviolated' of the lease proceeding will stand canceiled and will come underthe custody of the competent authority without further notice.02. The rease agreement is not transferabre.
03' The lessee is instructed to deposited the Rs. 94,g47l-towards Gsr beforethe competent authority and to submit the challan to the under signedbefore operation of the quarry.
04. The ressee sha, pay royarty, additionar charges and amount ofcontribution on a pro-rata basis on the annuar minimum guaranteed

quantity of minor minerals even if the actual extraction falls shorts of suchquantity and shall be paid before the execution of the lease deed for eachfinancial year. r

The amounts if paid in excess of the actual extraction during a particulars
financiar year sha, be adjusted against the amounts payabre in respect ofextraction in excess of the minimum guaranteed quantity in the subsequentperiod of the same financial year.
ln case the actuar extraction exceeds the minimum guaranteed quantity
such 

, 
minor minerats may be removed from the rease area onry afterpayment of additional charge, royalty and contribution to the DistrictMinerat Foundation on pro_rata basis.

The lessee shall pay to the state Government surface rent within a'fortnight of the execution of the lease deed for the remaining period of theyear and thereafter pay such yearly rent on or before the 1sth January ofevery year.

06.

07.

7f,ryrrt* 4#
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08' The lessee will be held responsible, if the pillar posting of the sand quarry

are disturbed from their fixed positions and the re-affixation of the pillars
will be done by the lessee.

09. The lessee shalt pay deed rent for the remaining period of the year within a
fortnight of the execution of the lease deed and thereafter pay yearly deed
rent on or before the 15th January and every year. An account of the
royarty payabre by him shail be kept by the competent authority and as
soon as the royarty payabre by him becomes equar to or in excess of the
deed rent already paid by him, he shall remove the minor minerals only
after payment of royarty. Advance deed rent paid by him shail be deemed
to have been merged into the amount of royarty he was riabre to pay.
The lessee shail pay to the government eompensation for ail damages,
injuries or disturbance which has been caused by him in the course of
operating the lease and shall indemnity government against all claims
which may be made by third parties in respect of such damage injuries or
disturbances.

11' The lessee shall operate the quarry manually in adherence to the
guidelines issued by the Ministry of Forest & Environment No.
J 1 301 2t12t2013-tA_il(t) dt. 24.12.2013.

The lessee will operate thd sairat source as the terms and conditions given
by the Member secretary, SEIAA odisha vide his ref No. 64g3/sE on dt.
28.12.2022.

The lease of the sairat source is subject to the terms and conditions as laid
down in Rule 29 chapter lv of oMMC Rule-200 4 and subsequent amendment
brought by Government from time to time in 2o16onwards.

10.
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12' Quarrying operation shall commence within three months from the date of

execution of the lease agreement. The lease shall thereafter carryon
quarrying in a proper, skirfur and workman rike manner.

13' lf the lessee does not work upon the quarry for a continuous period of six
months' the lease shall be liable to be cancelled, unless prior permission
has been granted for such stoppage by the competent authorities on
reasonable grounds.

14' The ressee shail ailow reasonabre facirities of access
concessionaries.

to other bonafide

15' lf any minor mineral not specified in the lease is discovered in the leased
area' the lessee shall report in forthwith to thb competent authority and the
Director' The lessee shall not win-'or dispose of any such minor mineral
without obtaining a proper lease or permit or permission of the competent
authority in writing. lf he fails to apply for a lease or permit to extract the
newly discovered minor miheral within three months from the date of
discovery or if he declares his intention not to work upon the minor mineral,
the competent authority may grant, lease or permit in respect.of that minor
mineral to any other person after observing the procedure in these rules for
the purpose.

16. The ressee shail nor carry on or ailow to be carried on any quarrying
operation at any point within a distance of,
(a) one hundred meters from any Railway rine (except under and in

accordance with the written permission of the Railway Administration
concerned), Nationat Hignway, state Highway, monuments, heritage
sites, or any reservoir, or
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(b) within a distance of fifty meters from any tank, canar, road (otherthan Nationar or state Highway or pubric works or buirding or. inhabited sites) except under the accordance with the previouspermission of the collector. The railway Administration or thecollector, as the case may be granted such permission on suchconditions as it or he may specify.
The state or central Government shall have right to construct any roadrairway or canar, reservoir to pay erectric or terephone rines in or over thelands held under the lease.

The ressee may erect on the area granted to him any buirding andstructure required for the purpose of quarrying operations. provided hedoes not offend any la*ul prders irrr"o oy the office or authoritycompetent to issue such orders.

17.

18.

19. The lessee shall in his
keep in good condition 

l

the lease area.

20. The lessee shall obtain permission of the competent authority of the ForestDepa,rtment, orissa to carry on any operation in forest area.

The lessee shall abide by the provisions of all laws for time being in force,relating to the working of quarries and matters affecting the safety hearth
-. 
and convenience of the persons emptoyed for quarrying and of the pubric.He shail arso obey ail existing raw of way, water and other easements andsha' not use power cutters and other machinery in case of riteratequarries.

v*b

, ow! expense, erect and all tomes maintain and
boundary marks and pirars necessary to derineate

TA11il,1,1IL,13AR-i';-it':fiER

21.

(.'
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22. The lessee shall keep correct accounts of minor minerals quarries anddispatched and shall furnish a quarter ieturn in Form-R and annuar returnin Form-y to the competent authority and the director.

23' The lessee shall afford redsonable facirities of inspection of the quarries inthe lease land accounts and records pertaining to working of rease, to the
' competent authority and Director or any other officer arthem. such officer may issue directions to prevent _r:H;.::r::#;;minerals and to ensure observance of *re provisi;; rules and specifythe time limit no exceeding thirty gry, within which the directions sha, becomplied with if the lessee dees not 

"ttolfacilities for inspection rrr ra irs," ."rr,ir'l,i ffi Ht#;:ffi ti:
part of security deposjt paid by tne tesse,
rupees rive thousand 

";;;,;; il;."il:ffij:j#,1::, exceedins

security deposit. i. -! "vv tr ts r€ss€e and forfeit the

24' Alr the accidents invorve injury or ross of rife or ross or dar

:T:fi;Tlil.l:,:h with to the competenr authorit, ":T:,i::1fi[
'25' rf any Government dues payabre under the rease agreement remain

ffi:#;::ffiIii"td the date rixed in rease asreement rorsuch
either nto the eased r,"r':lo:lil: ]'":T;';1Hi::,* HI,other imm ovabre property and may dispose of such of the distain minormtnerals or property as will be sufficient for the satisfaction of theGovernment dues and a, costs and expense occasioned by the nonpayment there, if any such Government dues remain unpaid over twomonths beyond the date fixed in the lease agreemdnt 

"r 
*"n payment,

'q'r'9 k-W
r: ^ --.. ,-,i.i-rA 

il.. ,.1r':;,r.i9.
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--.?L --- the competent authority may determined the rease, and take possession ofthe lease area or re-entry without prejudice to such action as may be takenunder the provisions of the orissa Pubric Demands Recovery Act, 1962 forrecovery ofsuch dues.

26' The controlling authority shall have the right to pre-emption at currentmarket rates over all minor minerals extracted or coilected by the resseeand shall be indemnified by the lessee against the craims of any third partyin reguest of such minerals.

27 ' The lessee shall remove all minor minerars quarried before the end of thelease period or of its determination, if it is determined earrier, and a, othermaterials and structure within such reasonabre period not exceeding twomonths or as the competent may allow

All minor mineral materiats, machineries buirdings and other structure, reftin the tease area after the date-tine fixed or time ailowed by the competentauthority shall be deemed to be the property of the Government. The competentauthority may dispose of such property by pubric auction and credit the sareproceeds to'Government account with the approvar of controfiing authority.28' lf any minor minerals are found in the area in course of quarrying of minor
'minerals 

the lessee shall intimate, in writing the fact to the competentauthority forthwith and the {essee shail be terminated without payment ofany compensation to the lessee.

29' 'The lessee shall ensure proper maintenance of hiil sropes so as to preventmajor erosion* and observe all such safeguards as provided in the mines

il:]952 
and the Rules and Regutations framed there under from time to

f,ryJ 14* ).,*
Ttl"fi.1,f IL'BAR
"['AL{}l-lER
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30. The Quarry owner sha, carry out mining activities with appropriatesafeguards to the river embankment and bridge if any. The qua'y ownershall not carry on quarrying operation within a distance of s0 meters fromany pubric Road, pubric Buirding, Tempre, Reservoir, Dam, Buriar Ground,Rairway Track etc and not cause and damage to pubric private property.

The ressee sha, keep the Government indemnified from any riabiritycompensation' damage etc' arising out of his acts or omissions as resseeduring the substance of the lease.

No rejection/off grade major mineral shall be rroyalty as minor minerals, under this rule. 
oved on payment of

,-y

31.

32.

33' lf the land leased out a private rapd, the ressee sha, pay such just andreasonable compensation as may be agreed upon between the lessee andthe owner of the land.

34' The competent authority may include such other conditions in the reaseagreement with the approvar of the controring authority.
lf any event orders of the competent authority revised reviewed orcancelled hy the concerned authority or the lessee fairs to furfi, the terms andconditions of the auction sale"due to force major such act of God, war,lnsu,ections' Riot civil commotion, strike, Earth quake, storm, Tidar wave, froor,Lightening Explosion, Fire and any other happening beyond contror of rease,oetay in development of infrastructure ruse of rand for pubric purpose the resseeshall not claim for any compensation.

The ressee sha, pay awage not ress than minimum wage prescribed bythe state Government from time to tir" uro"rlr,l ,inimum wages Act, 1g4g.

1--.''.: -1i'$.'ti
': - --':-,.. - Ji:\'la'
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sign board should be displayed at the site giving fuil information and statusof the source as Name of the source, Name of the Lessee, prot No. Area, Nameof the minor Minerals and Amount of Action, price/Royarty paid etc at the cost ofthe lessee' The contract details (with phone Numbers) of the lessee should bewritten on the board.

The ressee sha, not engage chirdren within the age group of 6-14 0nquarrying operation as per Letter No. 5g75/R & D.M. Dated 19.02.2013
35' "The ressee shail abide by the provision of the Mines Act, 1E520MMCRules 2014 oMMC (Amendment) Rules 2015 and subsequent NotificationNo' 630g dt. 10.07:2015 0f steer and Mines Department and rures andregulations made there under for deveropment of the source of minorminerals in workman tike manner and for avoidabre or any danger arisingout of such wining of minor minerals.

36' The lessee shall deposit the charges towards compensatory Afforestationas decided by the Autho rized officer or Higher quarter of the concerneddepartment of the Government.

37. The ressee sha, bear the cost of any amendment if made to the existingplan submitted by him the approving authority.

The lessee shall carryout the operation in the interest of safe and scientificmining conservation of minerars as wert as for protection of theenvironment.

The depth of the mining shall be restricted to three meters or water reverwhichever is less,

38.

39.

]"-Y
':r" " .,'"f", 'I-SAtrt"i,",,Li;rlEfQ
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40' The ressee sha, to mining operation beyond the safety zone as
determined by Assistant Engineer of water Resources Deptt.

The lessee shall not change

out quarrying operation.

or obstruct the ftow rate of the river to carry

42. Lessees sha, not carryout in streaming mining operation.

The lessee shall obey alt existing rights of way water and other easements.

The authority reserves the right to cancel the agreement without assigning
any reason on violation of the terms and conditions by the lessee.

The Department of steer & Mines Notification No. rv(AysM _44t2015 (pt.
lv)774slsW dt. 1g.0g.201s & Government of odisha steer & Mines
Department Notification No. 6309 dt. loth Jury 2o1s rv(Ds) sM_
2912014(pt), the ressee' to abide by the above notification terms and
condition during the period of operation of the sairat source.

43.

44.

46.
e---

of each year, the tease deed

.---

47. As the tessee has not deposited the total amount for 5 years i.e from 2ozz-
2023 To 2027-2028, this lease agreement is subject to renewal during the
month of March of each financial year with enhancement of 10% value in
royalty' otherwise this lease agreement will be deemed to be cancelled
automatically and the long term lease will be cancelled and setiled in
favour of subsequent ressees and the EMD wi, be forfeited to Govt.
competent authority may imposed such further condition as he may think
necessary in the interest of mineral development.

41.

45.

The lessee if fails to deposit before February
stands infractuous.

48.

352



415123,4:06 PM Print Endorsement

TALCHER WARD NO.3r, ANGUL , by1

-3o Y

Endorsement of the certificate of admlsslbillty
Admissible under rule 25: duly stamped under tl1]n$1n:s!amp_(orissa Amendment act 1 of 2oog) Act 1899, schedule 1-A No.35@ Fees Paid : A5(b)-173045,, User Charges-250 ,Total 173i9i

Date:0410412023 ,,rr",,3, Resisterins officer
section 52

Presented for registration in the office TALCHER between the hours of 10:00 AM and 1:30PM on the O4lO4l2O23 by

T

ife of BANAMBAR BHUTIA , of MANDAPAL,
ss and finger prints affixed.

(/**/- f/-/

Signature of presenter / Date: O4lO4l2OZ3
",r"",r3 Resisterins officer.

Endorsement under section 58

PITAMBAR BHUTIA 0*Apr-2023

Execution ls admitted by :

{ame Photo Thumb lmpression Signalure Date of Admlsslon of
Exocutlon

GOVERMENTOF
ODISHATHROUGH
TAHASILDAR
TALCHf,R(cOVT)

Execution By
GOVERMENTOF

ODISHATHROUGH
TAHASILDAR

TALCHER(GoW) Who is
Exempt from personal

Appearance in this office
U/S 88 Act XVI of 1908

approved by

Execution By
GOVERMENTOF

ODISHATHROUGH
TAHASILDAR

TALCHER(GOW) Whois
Exempt from personal

Appearance in this office
U/S 88 Act XVI of 1908

approved by

Execution By
GOVERMENTOF

ODISHA THROUCH
TAHASILDAR

TALCHER(GOVT) Who is
Exempt from personal

Appearance in this office
U/S 88 Act XVI of 1908

approved by
Signature of the

Registering officer

https://164.'100 .141 .142lAdmin/DSFI/EndorsemenUPrintEndorsement.aspx?id=52300S70&shift=D

(/!*L rlJ
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49' The auction holder shatl pay surface rent and deed rent in advance andnot after 31"1 January ofeach year.

lN wlrNEss WHEREoF the parties to this quarry tease put their respectivehands and seat being present on date, month and year first above mentioned

:ff:#ntents 
are read and explained to them and finding the same to be true

Signed by

ln presence of

Witness -1 S*7on7 o ,*r+,ff

Witness -2

Signed by

ln presence of

P,oa)**^q 
^k?"AB

*"^"" 

rpffi,ffpl,nli] ;:"-, {, -,€a^.a6 x c,,,-d,r,,,w

witness -2 ^ : 
* *i-;;;;" t,b 'qoio:r';;;'lxL\:;I;" *

r_ &-rt ke,,rro< ?aAA (_^ 
- | t --

nt- g^0r.,1,

Drarted*;ffim, hi#,Hi"*g: ;fifil 
(un,a_ ed/

as per direction of the party.

ldeffied by me

d g. y-'P,-,*4
It$r,-a'-*.. CJ!-_t,

!, n'o - o - rle(rfio

.L f,Y--L 3U-

TALOHER

rkl 4;
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4/5/23,4:06 PM

I-dentified by KYAMESH CHANDR/I BAI Son/Wife of
Cultivation

Print Endorsement

HARESH BAI of TALCHER TOWN, ANGUL ANGUL by profession

;.
'$r

a

.:. ' )'
,

KYAMESHCHANDRA
BAI

lg"'ze I

0*Apr-2023

Date: O4l0412029

t 2Q23

". Seal :

Date; O5/04l2OZ?

,,r""rr:$
under section 60

Registering officer

,,rnu,r,e *esisterins officer

True Con;Attestetl

^d,Jithttps://164.100.141.1421Admin/DSRI/EndorsemenVPrintEndorsement.aspx?id=52300570&shift=D
2t2

I
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'By Reglstered Post'

0"t",.*/.:.?..!.:? "3

Page'1

E-mail: rosocb.anquloospcboard.orq

Website: www.ocpcboard.orq

OFFIGE OF THE REGIONAL OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVTRONMENT & CLIMATE CHANGE, GOW. OF ODISHA)

Plot No. S-3r3, lndustrial Eetate, Hakimpada, Angul'759143

CONSENT ORDER

No..Lf..{... . / quARRy / Rospc B t AGL t 86 t 201 7- 1 8

CONSENT ORDER NO.638

Sub: Consent for discharge of sewage and trade effluent under section 25126 ot
Water (PCP) Act, 1974 and for existiny'new operation of the plant under

section 21 of Air (PCP) Act, 1981.

Ref: Your Consent to Operate ontine Apptication No.46437E3.

Consent to operate is hereby granted under section 25126 of Water (Prevention &

Controt of Pottution) Act, 1974 and under section 21 of Air (Prevention & Controt of

Pottution) Act, 1981 and rutes framed thereunder to:

Name of the lndustry/ Mine : Nizagarh Zami Sand Quarry (Brahmani Rlver Sand Bed)

Name of the Occupier &
Designation

Address of the guarry

: Sri Pitambar Bhutia, Lessee

: PIot No.3695, Khata No.446 (KiHm'Nadl), Total ML

Area of ?4,86 acres or 1O.O6ha, Mouza: Nizagarh Zaml,

PS /Tahasil: Talcher, Dist: Dhenkanal

This consent order is vatid for the period up to 31.03.2023

- This consent order is valid for the product quantity, specified outtets, discharge

quantity and quatity, specified chimney/stack, emission quantity and quatity of emissions

as specified betow. This consent is granted subject to the general and special conditions

stiputated therein.

A. Detalls of products manufactured:

st.
No.

Product
Period Production Capacity (as per Approved

Mlning Plan & Environmental Clearance)

',.
lrlinor Mineral -

Sand
1tt Year

1 8,000 Cubic Meter/Annum

_o o._ts-H A.

ffi\z
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)f . *. ... , _ "saIl$$NI aslpp+ ..,. ,. , " raeql
B. the outlet to the standard
Outtet
No.

Descnpuon of
outtet

Point of
discharge

Quant{ty of
discharge KLO
or KL/hr.

Prescribed standard
pH TS5

(rng/t)
BOD

{mglt)
Oit & Grease
(mg/l)

Domestic
waste water

To soak pit t'la
septic tank

-l**lsersd4
s-das.-.arxSirY\7r

-uq

E. fiEt{[&Al- €Ofi0ffiox$ FoB,ALL UH|T$
t. The @{spnt k grten by the Board ln cofEideratlon of the partlcuta*, gfren 'ln tha appucatlon, Any chanp of

altemeson {r {flmatie0 rmde:lrr r*tuil praciee frptlt thn partkt tars filmtsneO h the apptlatton witt atso be the
grotnr<t tlabte for revlenr/variatlonlrevocatlon of the consent order urder sectlon 27 f the Act of Water
(Prerention & Contrcl of Pottution) Act, 1974 and sectiur 21 of Air (Prernention & Controt of Pottution) Act, 1981

and to rnake sr.rch varlationr deemed fit for the purpoeeof the Acts

2, The ktd$try l&Uld lrrrrfieOla,tety rqbmlt ffvile{ appticatbn or coffient ta o.perite to the Soart iir the q@t of
arry cfiange ln ttle quanHty fnd quatity of raw firaterhuard puducts/manufacturlng proces$ or quantlty / quattty
of the efflr"entrate of ernisston/air Fttution cdrtrut eqdprfient/qfrern etc.

3. The apptEant Salt mt change or atter eiiher,f* girqllu sr {F&nHty of the nte of dircharge of tempsrahse or
the route of discharge wlthout the previous written permlssion of the Board.

4, The appthatM $hatt cCIltpty wlth dnd carry gl.$ the ffirrqtlwslo@c lssued by ttre Eoard kr this consent order
and at atl zubseqtent tknes wlthout arry negtigence on hls part. tn care of non-comptlance of ary
order/directives lsr,led at any time and/or viotatbn of the ternrs and conditions of this consent order, the
applicant stratt be liabte for t Sut a.tion as per the pmvisbm of the Law/Act.

5. The applicant shatl mak* an apptlcatlon for grant of fiesh consent at te*st 90 dayt before the date of expiry of
thlsco-n*nt o(er.

6. the.ls*lnrlce ofithtl conemt does not cooriey any FroPe(Y right fCI Blther feat or peruo-nat property or Any
qstughe Pfiyiteges -nor &qs lt.autftoriie any inJury to private property or any inrnasion of personat rights, nor
any lnfrlngement of Ceritrat, State taurs or regulatlon.

7. T-hls consent does not autlnrfre or approve the collstruction of any ptrfryicat itruCturc or facilities or tte
undertaklng of any work:ln any flatural water course.

8. Ilre apptkant ihatt disptay this consent granted ts him ,ln a promlrent ptace for penxat of the pubtk and
. lnspecting officer: of thts 8oard.

9. An lnspectiron book $att be opened,and nnde availabte to Eoard'E Ofliters duriilg the vlslt to the factory"
f0. The applicant stratt fumish to the visiting officer of the Board any informatlcn regarding the comtructioo,

llrstatlatlon or operatlon of the plant or of efftuent ireatrnent systern/air poltution controt rystem/itack
rnonitoring sy:tem any other partlcutars as may be pertinent to pre\entlng and controtung pollutlon of
Water/Alr.

11. lrletefs must be affixed at the entrarrce of the water suppty connection so that such rneters arc easlty accessibte
for lnspection and rnaintenance and for othercurposf,$ of the Act pmvided that the sxe where tt is affixed
:hatt in no care be at a point before wtrich \dater tIffi beefl taped by the consurfler for utl[zation for any purposes
whatsoerrer.

1?. s@arate meters wit}t necessary pipe-tine for asses:lng the quantity of water used for each of the purpore$
rnentioned betow:

a) lndustriat cooting, *ra$ng in mlne pits or boltel- feed,

1.
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CONSENT ORDER
bl ,Oornditk purpose ,r: ii
c) P!l,ce*

Ttre apptkant:tra[ dlsptay sultebte Bu$CI{l hpard at,the laEe urhe.rf th* efftuent b entering lnto any nnter.boff
or any othnr plrae to be lndkated by tfr Board, trUicaUng tlercln that tie area into $fiich the efftxnts are
belng dtsctrarged h not flt for the dorne6tlc tEe/ bathlrB.

Stonn rryrter $alt not be atlovred to mii.witfi the trade and/or dornesttc ifftuent oryr the u$tream of the
hrmtnat mantnbr l{trere the ftor.r me-tsurtng detdc$ wltt be lnstatted.

The apptlcant &11malntatn Spod housB*seFrq both wttlrin the factory aad th* pretnlIes, Atl flper, vaiveE,

seurcrs and dralns rtratt be teak-proof, Floor wa*rlrq $att be admltted tnto the effluent coltectlon iptem onty
and stratt not ba dtovved to flnd drelr way tfl storm dralns w open area.

Tk apptkrnt Sla{, at att tlnEt nglntatn ln good rro*tng order ard epel5b an cfflc,iefti{y as po3slbts att
u"atnBnt or co{rtm[ fscitltte6 or sl$fmr lnStatl0r l@ ty hlm to achleve tdlth the tnrmts] and CIndttlort of t]r
f,ofitgtrt.
(are slnUtd B takst to tteep the anaerobk htroottir lf any, blolrylcatly *ctirc and fiot utlltzed as rlere
sdegm pqrs. The anaerobk lagooni [e,ld be fed rytth the rcq$lrtd nutrlerb for effectlve dl$e3tlon.

ffi shptrld !c co[rtrurted ryith itdel and lotto!ry made ltnpe sts.

ilIle utithfthn rJ, atad effhert on factorr's ourn land, tf ary, *rould be conp(eted ard there stptltd be no

pmslbltlty of the efftr"ent galnir$ access into ary dntrage channet or otirer vater couGes elther dlrectty or by

olerttow.

Ttle efftient dkpodrt ffi landr lf iry, s.llqUld be dooe *4thout creatlng any nulsarrce to the sJtToundlrUB or
Inuldalbn of the hrdr at any tirne.

lf at afry tlrne ttE digesat of lnatfd effluryrt m tand lfqlftx$ locgtilptete or msatisfactory or crsate afiy
problc$r 6r becomes a rnatter or dispute, ttle kduitry $ust adopt attemate satlsfactory treat nent and dlspcat
0Easunes.

The sMge from treatrlent ffiits stratt be drled ln dtdge drying Hs and tte dralned Uquid shatt be tiken to

ffHff,*,r*nr untts and disporar me:rsunes ftatl beconre openttve at the Hrne of cornmencernent of
prDdwthn.

The appticant shaft prwi& port hotes for nmptirg the emksiotrs and acces ptatform for carrylr€ ott stack

sarF{ng and prw.lde elirct{tcat outtet paints and other arrangerrents for'chlcnreyrl*taEl€ and CIthef rouEes of
emlnlor5 so,Q$ h Cdtkct ianpter of f$it*hftby &s loard or the apptkai$ at any tlnre ln accordance wlth th€
provision of tfre Act or Rutet made thereln.

Xre apptlcant ,SiaU ?rtrl,fde att facitittcs hnd iErt6$'lqutred as*btance to ttle Board staff for coltecthn of
samptes/stack nnnttorlng/inspecdon.

Ihe apdtani,*au r t change er alter either tlc SHAtity or qljanHry or rirte of emisslon or lnstatl, redace or
attSf the air po$$tbn rontrot equipnent or change the raw materiat or manuf-actudng process reeultlry ln any

change lnqua{ity and/or quanHty of emisrions, wlthqut the.prBviqu$ written permiston of the Board.

Xo qontrcl eEut$tBnt3 or ch'lmney *ratl !B atter*d or reptaced or as tjle case may k gmct€d or.re€r€cted
except wlth the prevlous approvat of the 8oad.

rhe *rlsfacdglr the tiquid effluent arising out nf the opqntion sf'thc atr Bottution G0ntrot equlpnent slutl
treated in the nanner and to lon of standards prescribed by the Board in accordance with the provlslons of
Wat*r tPrerentkXr snd Controt 6f Pottut onl ACt, 1974 {as ancnded}.

The stack rpnitofing sy:tem enptoyed by the appti.Bnt shatt be opened fs inspectlon to this Board at arry tifne.

Tfrere slqlt nst;5s 61y fugitiw or episodat dischacB from the pnmlser.

ln cax of firch eplfodd dischaqe/embslons the industry shatt take imrtsdiate aciion to bring dounr Sre emlss{on

wfthin tle ttrnlt* petcribed by $re,Bsard in conditions/stop the operation of the ptant. Report of rudr ecddental
discharge/emisslon shalt be brought to the notice of tlre Board within 24 hours of occuffence.

31" The apptkant shatt keep the premis€s of the lndustrial ftant and alr potluiion {antrol equipnents ctein and

mali att hood*, pipes, valves, stack/chimneyr hAk proof" The air poitution rontrot equipmen6 hcation,
inspectlon charnben, rampting port hol€s ihait be nade easity nccessible at att tlrnes.

32. Any upeet conditlon in any of the ptant/ptan$ of,tie factory ufricfr is tikety to resu{t ln trcreased effluent
dischargelenrission of air pottutants and/or resutt in viotation of thB standards renffoned abore $ratt be

reported to the tleadguarteG and Regionat office of the Board by fax/speed post wlthln 24 hours of it5
o€currence.

15.

16.

17.

19-

2A.

21.

72,

21.

74.

25.

26.

77.

;
?9.

30.

Puge-3
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36.

37.

38.

39.

CONSENT ORDER

The lndrstry has to ensure that mlnimum thrqe varleties of trees $re ptanted at t}le d8nslty of ttot ters than 1000

trR6s per acrq, The trce, rnay be ptanted atong boundarlx cf thE indt6tries of industrlat premlsm. This

plantstlon ls rtiputated over and above ttxi fulk ptant$ti'on of trees tn that area'

Ttl{j soud tarte iuch as sy{eeplng, $ra;teE€ pafihges, empty wrta{nem'retlduen, {udge lndudirq that frorn eir
pottut{on control equlpments cQltected wlthtn the prerniees. of ttlf lndu*rlat ptanti shatt be dispo6ed off

sclentifkallyto ttre satisfaction of the $mrfl, ;q as no to cauie fusltl\€ frnlsslon, dust BrsblenE thrcqh teaChtrg

etc, of any kiod.

Att lofid xffi&$ arts{ng in the prernlses $ral,t be pmpef{y rlaistfled 8M dlgpted off to t}c $tlsfactton of the

Eoad by:

i. t rd fftt in case of inert materiat, care belng taken to ensur€ that the matertal &et not gfve rlse to

tcehate !\fii* may percotate latc lround rrate.gv gaided lrYay !rrl$ *tOm ml4ff"
ii. G(ntrdled lncineration, n tlerErcr po$lhle lfi eese of corribustlblc $ganlc mntslet.

ffi. Conpostlng, in case of biodegradabte materiaL

Arty toxk materiat $att be detoricated if possibte, ottrerwise be seated ln steet drunts 8nd buried t1 protected

arcns afqr o@ining apprnat of thle eaffi tA $,filttrr,s. The Sgtoxlratisn or ,*atl1g 9d hr$ry lt{t }*_:em{
ornin ttr+ pttsffi af Sosrd'S q$thor !6d p*rsons onty. l-atter of authodzatioo shatt be *talned for handtirrg ard

dlrgosat of hfiIal&us $ratt6.

lf due ts ffry t af ffiS or:ntherwise thls Bmrd ts of optnhn *rqt att or my of the sofidltlqns

;Bferle to alqe.requircr.yqriatlo1 {trctudirtg,ttm chAnge of any contrd equitrrrent elther ln t*k { I pattl

th& Soal{ sUn *ft*i,*t*ng the aflptkant an np rtuniry of belng haard, vsry atl ur any of ttxh conditlon and

rA tfre $.plkant rhall be b0urrd tq {orngly xlth the cStldit&&s to wled.
The apdi€ant, hts/heirs/tegat reprwentatives or assignees $ratt turre ho ctaim $'hatsoeYer to the conditbn or

reneual of tlris caffent aftsr the $Plry perigd of thl$ (ffiiDrrt.

tre Aoam rEfief*i the rlght to revi€ft'y, lmpose additionat conditiont or fandltlon, rwoke chai8q Or atter the

termr. e$d cofidithffi of thl$ cansent.

40. t{orrdth$tanding anythlng contaftFd tn,this conditioilat tetter of aoniQrrt{ !ry 8""r hereby rc6en|E6 to lt th
rtght ahd power ur.der riction 17tl) of &e X-rfater (Prqwltlon I Cont$t CIf Folltrtioo) Art, 1974 to re'/lew iny
ardl.or atlth condit{ons }npot*d. hergin ah$n and to make flrth \fiattethE asdeerred fit for the purpose of the

Act by the Board.

41. Tlre qsrdtthnr lf{rpored ar a .ve shalt cqntinue to be in force untit !ry,"t t19 ffi{I} of the Water

(Prewntion & Controtof poltfibn) Ast, 197r{ and S$on 2I of Ak (Pr*rmntion:& Cnntmtof Potlutkn} Art, 1981.

42. tn crse the eormnt tbe ls reviged upwqrd durlng this lrdod, *re inOutry $1[.p"y the dlflerentiat fee* to the

3oard (for the remalnlng $a6l to heep the rogrytt nrder ln {orce. tf they fait to pay the ar$0unt Mthin the

perkd sttpulated b,y the Board tlre consent order will be reroked withffrt prior notke.

rt3. The Board resenaet the right to rgliolGlfefu$e {Oosent tO operate at any time durlng period for which cdrsent is

granted. in case,any viotatlon ls observed and to modify/etlpqtate addifionat conditlons as deemed appropriate.

F. SPECIAL CONDITIONS:

01, Conditions stipulated in the Environmental Clearahcc approved and ixued by

SETAA vide EC tD No.ECZzBooIORI90307 (Proposal No. 5lA/OR/lilNl61829/ I,0211,

dtd.28.12.2A22 shall be abided
'02.he 

Project Proponent shatt carry out by engaging appropriate con$Jttant, annual

reptenishment rate study of sand as per prescribed drone method by coltecting pre

monsoon & post monsoon data from the fietd to know the quantum of votume of sand

deposited/reptenished & extracted in the mining lease area. The detaiied comparison

of both prc-rnonsoon and post-monsoon elevation data shatt be inctuded in the study

report. The detaited methodotogy for finding the rate of reptenishment study of sand

is taid down in the Enforcement & lvbnitoring Guidetines for land l\ilining, 2020 iszued

by the ldoEF &, CC, Govt. of lndia. The finding of the study shalt be submitted to
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$EIAA/5Pffi to ft$e$s the aetuat.rate of replenishmont of mined out snd in ttn tmse
area.

03. t+fnlng acHvlry shatt be f,aried out as per npprored mining ptan prepared for thlsprorect. 
:

M' Any *hange {n the catendar plan, quantity to be produM, or method of mlning *ratt
regulre prior approval frBtll thB,,Bqard,

05. The Fmrect puponent snait take,prtnr Su@ and regutatory cteamnee as reguired
trom ffie cwlcerfled authorlties in respect of ttre prdect, before carrylng oui any
operation.

06. The lease area and the
erectine durabtg nqsgnry, /co$reje pjllals bv the proiect proponent.

08" filinfng operaHm should not be qarr"ied qJt withqlrt compHance of p-roylti,Hn$ ar
enumerated in the OIAMC Rutmi tOi6 as arnended tirereof itong with the
Notifications of l$inistry of Environment, Forest and Ctimate Change fiom ttme CI
time.

o9. Environmental Management ptan (EJ!rp) s,ra.tt be.imnlpmentp.d hlJ ,ppJo snsure
comptiance $rith the environmentat coflditions specffied above.

10, The proFonent *att take neces$ary {n€asurer to ensure that there is no adverce
impact of the mining operations on the human habitation, if any, existing nearby.

11. &leazures should bE takEfi to compty with the pmvisions taid under Notss Fo[ution
(Regutation and control,) (Amendment) Rutes, 2010 issued by the ibEF, Gol.

12. The tessee $'ratt enzure that no sand minifig is canied out ln the arear as $peqified
betow; ',

a) During the ralny leason. - '

b) within the.water channel or rtrearn rro* area throughout the yeari

. -c) I|{inihg shalt not be undertaken in a mi,ning lease tocated in 200.'100 rneter of
bridge.Zffi meter upstream and downstream of water supptylirrlgation scheme,
100 meter from the edge of National Highway and raitway [ine, 50 meter from a
reseruoir, canal or buitding, 25 rneter from the edge of State Highway and 10
rneter from the edge of other roads except on speeiat exemptfon by the Sub-
Divisionat [eve[ Joint lnspection Committee.

dl The mining or any ancitiary aclivity *hatl not in any way disturb the ftow pattern
of the river water during the non.monsoon period"

e) No stream shatt be diverted for the.purpose of sand mining and no natura[ water

-fi-
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sourm shatt be obstructed.

f) Sand mtning operations shatl nCIt affect the exlst-ing souroes for irrigation /
Urtnliing water I industriat puryo$6"

g) The natural sand dunes, if any, near or surrounding the lease area shatl not be

disturbqd.

13. 1/4th of the width of river shatt be teft intact atong ttre embankments on both sides

as ho fiinfng zon*' and 7.5m sflfety mne thatt be left from all side of lease

boundary.

14, Rirrer Banlr stibitization *ratt be made through stone patchfng" Stone patcfilng on

river bank with ptantation in-between and the ramp construction shatl be done in

eonsultaHan wlth and advice of concerned Water Re*ource Department, Government

of Odistra..

15-. No mnsportatlon of ths mlne.ral$ thall odfnar{ly h attorved on any road F-ass'ing

through vittages/habitations/forest land without prior expticit perrnission.

{6. Trnnsportation of niaeratr *irzugh existing rurgl leads can be attqi€d onty by t}e
conaemed Govr Department/ Gram Faneh lB00 after requlned strengthenlng

such that the earrylng capacity of road R increased to handlE the rninerat carrying

truck traffic. The project proponent shatt bear the cost to+rrards the widening and

strengthening of existing pubtic roads in case the same is proposed to be used for the
project.

{L Projeet prorcnent shatt ensure that the transport of minerats witt be as per IRC

&ridet{ng$ *.ith re$pect to $mptying with traffic congestion ard traffic density,

18. Vehictes hired for transportation of minor mineral from the site shoutd be in good

condition and shoutd have pottution check certificate and should conform to
appticabte air and noise emission standards and shoutd be operated onty during non.
peak 

lours; Speed of vehicte be regutated and in no ca$e,*30 Kms I hr be attowed.

19. The vehicles shatl not be orertoaded and shatt be covered vrrith Tarpautin. The

Tahxitdar may csttect an appropltate road ffiaintenanc€ teyy from the tessee as part
of the tease condftions on the basis of quantum oJ sand tradsported and utitize the
proceedr of the levy for propef rnilnBnance of the sfraetiot paths and roads to

- pr*.vent their degradation on accsunt of ptyingof sand truck.

20. The fottorring measures are to be imptemented to reduce Noise pottution:-

a. Proper and regular maintenance of vehictes and other equipment

b, Limiting time of rxposure of worke$ to exeessive noise.

c. The workers emptoyed shatl be provided with protection equipment and
earmuffs etc.

d. Speed of truck entering or teavirg the mine is ta be timited to moderate
speed of 30 kmBh to prevent undue noise from empty trucks.
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21. The prcJect pnrponent shatl take,att precnutianafy,,rn*a*m Agahst *ausing damage

to flora and fauna of the tocatity.

2.1, Cornpensatefy TreE F{anting (CTP} shalt be carried out with minimurn @100 trees per
Ha. of tease area as per the approred co6t norm for aygnue ptafitatlofir of the State

Forest hpartrnent, The proJect Froponent shatl plant sapllngs of native tree species

atong the Approach rcads, river banks and in community areas in consUltatlsn with
,. the Forest $ram,Panchalrat

21. Water spray sfloutd be made on the roadlextractiOn paths to controt dust $nission
duning tru$portatton of ffind.

24, The ProJect Proponent sha{I, undeftal** phfife tffitcrafion, rectamation and
rehabititatlon of tand affectd b,y mlning and crrnpleter this work before
abandonment of mine.

25. The unit *ratt maintaln ambien[ aiiqu*tlty in order to meet t]re pfescribed standard

as per Nationat Anrbient Air Quatity Standard.

26. Waste oils, u*d oits generated from the EA machines, mining operations, if any,

,, ,ghag be dlryd ar Fer the Hazardous and Other,Wastes {trlanagement & Trans-

bsmdary tdfl.effignt) Rules, 2CI16 aad lts amendfirents thercof ts the rccplers
authorized by SPCB, Odisha.

27. Mine stratl abide by the provisions of Environment (Protection) Act, 1986 and rutes

framed there under.

18- The afin$a[ prgduction and point wise cornptiances to the consent conditions shatt be

zubmitted tothe Board latest by30fi apdl everl. year.

19. ln case the consnt fee is revi# upuards during this period of crnsent, the unit
shatt pay the differential amount to the Board to keep the conrqflt order in force. lf
the industry failr to pay the amount within the period $tipulated by the Board the
consent order rvitt be revsked withat gMng prior notice'

30. The Board re$grves the right to raroke/refuse cCInsent at any tlme during this period

incas, any viotation is obsenred and to modify / stip.ukte additional conditions as

deemed appropriate.

31, lf any information furn-ished by the appticant is found to be lncorrect or suppressed

and deterted on later stager the consent to operate stratt be revoked including
' " inltiation of appropriate tegat action as deemed fit as per the provisions of Air'

(Prarention and Control of Potlution) Act, 1981 as amended thereof and rutes framed
thereunder"

3?, ln ga5e the proprietor/partner selts/transfers the unit to any other person, he shatl

intimate the rame in advance and submit the audited balance sheet showing capital
cost of investment inctuding land & buitding, ptant & machinery without depreciated
cost.
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The occupier must compty with the conditions stiputated in section A,B,C,D,E & F to
keep this consent order vatid.

To
Sri Pitambar Bhutia, Lessee
Nizagarh Zami Sand Quarry (Brahmani River Sand Bed),
AT/PO: ldandhapat, Tatcher Town,
Dist: Angut-759107, Odisha

REGIONAL OFFICER

lv\emo No. 251 Date 21,01'W)3 t
Copv forwar&C tg:

1. The lrtember Secretary, SPC Board, Odisha, Bhubane*.rar
2. The Collector & District filagistrate, Angut

3. The D.F.O., Angut
4. The Joint lXrector Geology, Zonal Survey, Dhenkanal
5. The Tahastldar, Tatcher, Angut
6. Guard File, Regionat Office, Angut.

*nffi;sffiz
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E-mai I : rosocb.anqul@osocboard.ore

Website: www. ospcboard. orq

OFFICE OF THE REGIONAL OFFICER
STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOW. OF ODISHA)
Plot No. S-3/3, lndustrial Estate, Hakimpada, Angut-75gl43

"By Registered Post"

I

Date:.94:.9.Y..*pe3

CONSENT ORDER NO.638

Sub: Consent for discharge of .sewage and trade effiuent under section 23126 of
Water (PCP) Act,. t974 and for existing/new operation of the plant under
section 21 of Air (PCP) Act, 1981.

Ref: Your Consent to Operate online Apptication No.4850261.

Consent to operate is hereby granted ,'id"r" section 25t26of Water (prevention &
Control of Pottution) Act, 1974 and under section 21 of Air (Prevention & Controt of
Pottution) Act, 1981 and rutes framed thereunder to:

Name of the lndustry/ Mine : Nizagarh Zami Sand Quarry (Brahmani River Sand Bed)

Name of the Occupier & : Sri Pitambar Bhutia, Lessee
Designation

Address of the quarry : Plot No.3695, Khata No.446 (Kisam-Nadi), Total ML
Area,of 24.86 acres or 10.06ha, AAouza: Nizagarh Zami,
PS /Tahasil: Talcher, Dist: Angul

This consent order is valid for the period up to 31.03.2024.

tf order is vatid for the product quantity, specified outlets, dischargeThis consenf order is valid for the product quantity, specified
quantity and quatity, specified chimney/stack, emission quantity and quatity of emissions
as specified betow. This consent is granted subject to the general and speciat conditions
stiputated therein.

A. Details of products manufactured:

sl.
No.

Product Period Production Capacity (as per Approved
Mining Plan & Environmental Clearance)

1.
Minor Mineral -

Sand

1tE Year
18,000 Cubic Meter

Year
4,500 Cubic Meter
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subiect to the standardR throuqh the following outlet to
Outtet
No.

Description of
outtet

Point of
discharge

Quantity of
discharge KLD

or KL/hr.

Prescribed standard
pH TSS

(mg/t)
BOD
(mg/t)

Oi[ & Grease
(me/t)

1. Domestic
waste water

To soak pit via
septic tank

c- Emission the following stack subject to the standard.

Chimney
Stack No.

Description of stack Stack height
(m)

Quantity of
emission

Prescribed
standard

E. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the Board ln consideration of the particulars given in the apptication. Any change of

atternation or deviation made in actua[ practice from the particutars furnished in the apptication witt atso be the

ground tiabte for review/variation/revocation of the consent order under section 27 f the Act of Water

(prevention & Control of pottution) /r:t, 1974 and section 21 of Aii (Prevention & Controt of Pottution) Act, 1981

and to make such variations deemed fit for the purpfse of the Acts'

2. The industry woutd immediatety submit revised apftication or consent to operate to the Board ln the event of

any change in the quantity and quatity of raw materiat/and products/manufacturing process or quantity / quatity

of the efftuent rate of emission/air pottution control equipment/sptem etc.

3. The appticant shatt not change or atter either the quatity or quantity of the rate of discharge or temperature or

the route of discharge without the previous written permission of the Board.

4. The appticatlon shatt compty with and carry out the directives/orders issued by the Board in this consent order

and at att subsequent times without any negligence on his part. ln case of non-comptiance of any

order/directlves issued at any time and/or viotation of the terms and conditions of this consent order, the

appticant shatt be tiabte for tegat action as per the provisions of the Law/Act.

5. The appticant shatl make an apptication for grant of fresh consent at teast 90 days before the date of expiry of

this consent order.

6. The issuance of this consent does not convey any property right ln either real or personal property or any

exctusive priviteges nor does it authgrize any injury to private property or any invasion of peruonal rights, nor

any infringement of Centrat, State laws or regulation.

7. This consent does not authorize or approve the constnrtion of any physical structure or facilities or the

undertaking of any work in any natural water course.

The appticant shatt disptay this consent granted to hlm in a prominent ptace for'perusal of the pubtic and

inspecting officers of this Board.

9. An inspection book shatt be opened and made avaltabte to Board's Officers during the visit to the factory.

10. The appticant shatt fumlsh to the vlsitlng officer of the Board any information regarding the construction,

instattation or operation of the ptant or of effluent treatment system/air poltution control q/stem/stack

monitoring system any other particutars as may be pertinent to preventing and controtting pottution of
Water/Air.

11. rlleten must be affixed at the entrance of the water supply connection so that such meters are easity accessibte

for inspection and maintenance and for other purposes of the Act provided that the ptace where it is affixed

shatt in no case be at a point before whkh water has been taped by the consumer for utitization for any purposes

whatsoever.

12. Separate meters with necessary plpe-tlne for assessing the quantity of water used for each of the purPoses

mentioned betow:
a) lndustriat cooling, spraylng ln mine pits or boiter feed.

8.
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b) Domestic PurPose
c) Process

13. The appticant shatt disptay sultabte caution board at the l:ce where the efftuent is entering into any water'body

or any other ptace to'be indicated by the Board, lndlcatlng thereln that the area lnto which the efftuents are

beinidischarged is not fit for the domestic use/ bathing'

14. storm water shatl not be attowed to mlx with the trade and/or domestic effluent on the upstream of the

terminat manhotes where the ftow measuring devices wltt be instatted.

15. The appticant shatt maintain good house-keeping both wlthin the factory and the premises. Att pipes, vatves,

sewers and drains shatt be teak-proof. Ftoor washlng shatt be admitted into the efftuent cottection system onty

and shatt not be attowed to flnd their way ln storm dralns or open areas.

16. The appticant shatt at att times maintaln tn good working order and operate as efficientty as posslbte att

treatment or control facitities or systems instatt;r used by him to achieve wlth the term(s] and conditions of the

consent.

17. Care shOutd be taken to keep the anaerobic tagoons, if any, biotogicatty active and not utitized as mere

stagnation ponds. The anaerobic lagoons shoutd be fed with the required nutrients for effective digestion.

t-agoons shoutd be constructed with sides and bottom made impervious.

1g. The utitization of treated efftuent on factory's own [and, if any, shoutd be compteted and there should be no

possibitity of the efftuent gaining access into any drainage channel of other water courses either directty or by

overftow.

1g. The efftuent dlsposat on tand, if any, shoutd be done without creating any nuisance to the surroundings or

inundation of the lands at any time.

zo. lf at any time the disposat of treated efftuent on tand becomes incomptete. or unsatisfactory or c(eate any

probtem or becomes a matter or dispute, the industry must adopt atternate satisfactory treatment and disposal

measures. .r

21. The studge from treatment units shatt be drled ln stud-ge drylng beds and the drained tlquid shatt be taken to

equatization tank.

22. The efftuent treatment units and disposat measures shatt become operatlve at the tlme of commencement of

production.

23. The appticant shatt provide port hoies for sampting the emissions and access ptatform for carrylng out stack

sampting and provide etectriiat outlet polnts and other arrangements for chimneys/stack and other sources of

emissions so as to cottect samptes of emission by the Board or the appticant at any time in accordance with the

provision of the Act or Rutes made thereln'

24. The appticant shatt provide att facltities and render required assistance to the Board staff for cottection of

samples/stack monitoring/inspection'

25. The appticant shatt not change or alter either the quatity or quantity or rate of emlssion or instatt, replace or
--' 

;ti;, ii;;air pottution controt equipment or change the raw material or manufacturlng process resutting in any

change in quatity and/or quantity of emissions, without the previous written permisslon of the Board'

26. No control equipments or chlmney shatt be attered or reptaced or as the case may be erected or re-erected

except with the prevlous approvat of the Board'

27. The satisfaction the tiquid efftuent arlsing out of the operation of the alr pottution controt equipment shatt

.treated in the manner and to ion of standards prescribed by the Board in accordance'with the provisions of

water (Prevention and control of Pottutlon) Act,1974 (as amended).

2g. The stack monitoring q6tem emptoyed by the appticant shatt be opened for inspectlon to this Board at any time'

2g. There shatt not be any fugitlve or eplsodat discharge from the premises.

30. ln case of such eptsodat discharge/emlsslons the lndustry shatt take immediate actlon to bring down the emission

within the timits prescribed by itre goara ln conditions/stop the operation of the ptant. Report of such accidental

discharge/emission shalt be brought to the notice of the Board within 24 houn of occurrence.

31. The appticant shatt keep the premises of the industriat ptant and air pottution controt equipments ctean and

make atl hoods, pipes, vatves, stacks/chimneys teak proof. The air pottutlon control equipments, location,

inspection chambers, sampting port hotes shitt be made easity accessibte at atl times.

32. Any upset condition in any of the ptant/ptants of the factory which is tikety to resutt ln increased efftuent

discharge/emission of air pottutants andior resutt in viotation of the standards mentioned above shatl be

reported to the Headguarters and Regionat office of the Board by fax/speed post withln 24 houn of its

occurrence.

Vt{{ oDIsllA,ffi
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33. rhe industry has to ensure that minimum three varieties of.trees ":".1!t11.1t"t5::i:t*::lt"i::lH 'fff*::"ffi?#:;";"il::r.il;'*';i;'.;;irrig u"r'oafes or.t'he tndustries or lndustriat premises' rhis
-a L-^^-:- 1116+ -74,;ffi#; i r,iori.ia or",. 

"ni 
above the butk plantation of trees in that area'

". 
;:'il;;;" ;;;, ,ru""r,nr, wastage packages, emptv containers residues, studge inctuding that from air

^L- !-r..-^r-t ^t-*+a .hqll ha rlicnnccrl off

;:i,T# H;"i"il;r,".iJ'.1i,":;{';F 'i;r.flli:,::,-ll.: l:*'*',:::*:i,1*::."."i:Ti:::.iJIfffi:.f i'i",'n"=l.il".tion of rhe Board, so ., no to cause fugitive emission, dust probtems through teaching

etc, of anY kind.

35. Att sotid wastes arising in the premises shatt be property ctassified and disposed off to the satisfaction of the

Board by:

l. Land fitt in case of lnert materlal, care being taken to ensure that the material does not give rise to

leachate wnicn may percotate into ground water or carried away with storm run'off'

ii. controtted incineration, wherever possibte ln case of combustibte organic materiat'

iii. Composting, in case of bio-degradable material'

36. Any toxic materiat shatt be detoxicated lf possibte, othenrvise be seated in steet drums and buried in protected

areas after obtaining approval of this Board in writing. The detoxication or seatlng and burying shatl be carried

out in the presence if ioara,s authorizedpersons only-. Latter of authorization shatt be obtained for handting and

disposal of hazardous waste.

37. lf due to any technotogicat lmprovement or otherwise this Board is of opinion that att or any of the conditions

refened to above ,"qrir", variatlon (inctuding the change of any control equipment either in whote or in part)

this Board shatt after giving the appucant.n-opportuniiy of beins heard, vary atl or any of such condition and

thereupon the appticant snitt Ue bound to compty with the conditions so varied'

3g. The appticant, his/heirs/tegal representatives or assignees shatt have no ctaim whatsoever to the condition or

renewalofthisconsentaftertheexpiryperiodofthisconsent.

3g. The Board reserves the right to review, impose additionat conditions or condition, revoke change or atter the

terms and conditions of this consent' i'

40. Notwithstanding anything contained in this conditionat tetter of consent, the Board hereby reseryes to it the

rlght and po,r"|. ,ni", section 27(21 of the Water (Prevention & Controt of Pottution) Act, 1974 to review any

and/or att the conditions lmposed herein above and to make such variations as deemed fit for the purpose of the

Act bY the Board.

41. The conditions imposed as above shatl continue to be in force until revoked under section2T(21of the Water

(prevention & conirot of pottution) lat,1g74and sectlon 21 of Air (Prevention & controt of Poltution) Act, 1981'

42. ln case the consent fee is revised upward during this period, the industry shatt pay the differentiat fees to the

Board (for the remainlng years) to keep the consent order in force. lf they fait to pay the amount within the

period itiputated by the Board the consent order witt be revoked without prior notice.

43. The Board reserves: the right to revoke/refuse consent to operate at any time during period for which consent is

grarited in case any viotation is observed and to modify/stlputate additionat conditions as deemed appropriate'

F. SPECIAL CONDITIONS:

01. conditions stipulated in the Environmental clearance aPProved and issued by

SETAA vide EC tD No.EC22BOO1ORl9O3O7 (Proposal No. SIA/OR/M!N/618291 20211,

-. dtd.28.12.2022 shall be abided

02. The project proponent shatt carry out by engaging appropriate consuttant, annual

reptenishment rate study of sand as per prescribed drone,method by cottecting pre

monsoon & post monsoon data from the fietd to know the quantum of votume of sand

deposited/reptenished & extracted in the mining lease area. The detaited comparison

of both pre-monsoon and post.monsoon etevation data shatt be inctuded in the study

report. ih" d"t.ited methodotogy for finding the rate of reptenishment study of sand

is taid down in the Enforcement & Monitoring Guidetines for sand Mining, 2020 issued

by the MoEF &, CC, Govt. of lndia. The finding of the study shatt be submitted to
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sErM/spcB to assess the actual rate of reptenishment of mined out sand in the tease

area.

03. Mining activity shatt be carried out as per approved mining ptan prepared for this

project.

04. Any change in the catendar ptan, quantity to be produced, or method of mining shatl

require prior approvat from the Board'

05. The project proponent snai[ take prior statutory and regutatory clearance as required

from the concerned authorities in respect of the project, before carrying out any

operation.

06. The lease area and the actual workinq area shatt be demarcated on the eround bv

Mining operation shoutd not be carried out withput comptiance of provisions as

enumerated in the oMMC Rutes, 2016 as amended thereof atong with the

Notifications of Ministry of Environment,..Forest and ctimate change from time to

time.

0g. Environmental Management ptan (EMp) shatl be imotemented bv PP to ensure

10. The proponent shatt take necessary measures to ensure that there is no adverse

impact of the mining operations on the human habitation, if any, existing nearby'

11. Measures shoutd be taken to compty with the provisions taid under Noise Pottution

(Regutation and Controt) (Amendment)'Rutes, 2010 issued by the MoEF' GO!'

12. The teisee shatl ensure that no sand mining is carried out in the areas as specified

betow;

a) During the rainY season'

. b) within the water channel or stream ftow area throughout the year;

c) Mining shatt not be undertaken in a mining ter.ase located.in 200'500 meter of

bridge.2o0 meter upstream and downstream of water suppty/irrigation scheme,

100 meter from the edge of Nationat Highway and raitway [ine, 50 meter from a

reservoir, canal or buitdin1,25 meter from the edge of State Highway and 10

meter from the edge of oiher roads except on speciat exemption by the sub'

Divisionat levet Joint lnspection Committee'

d) The mining or any ancittary ictivity shatt not in any way disturb the ftow pattern

of the rivei water during the non.monsoon period.

e) No stream shatt be diverted for the Purpose of sand mining and no natura[ water

bed.

r ODISHA
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course shatt be obstructed'

f)Sandminingoperationsshattnotaffecttheexistingsourcesforirrigationl
drinking water / industrial purpose'

g) The naturat sand dunes, if any, near or surrounding the tease area shatl not be

disturbed.

13. 1 r4th ofthe width of river shatt be teft intact atong the embankments on both sides

as 'no mining zone' and 7.5m safety zone snatt be teft from att side of lease

boundary.

14. River Bank stabitization shatt be made through stone patching. stone patching on

river bank with ptantation in-between and the ramp construction shatt be done in

consuttation with and advice of concerned water Resource Department, Government

of Odisha..

15. No transportation of the minerats shatt ordinarity be attowed on any road passing

through vittages/habitations/forest tand without prior expticit permission'

16.Transportationofmineratsthroughexistingruratroadscanbealtowedontybythe
concerned Govt. Department/ Glam panchayat/BDo after required strengthening

suchthatthecarryingcapacityofroadisincreasedtohandtethemineratcarrying
truck traffic. The project proionentshatt bear the cost towards the widening and

strengtheningofexistingpubticroadsincasethesameisproposedtobeusedforthe
Project.

17, Project proponent shatt ensure that the transport of minerats. witt be as per IRC

Guidetines with respect to comptying with traffic congestion and traffic density.

1g. vehictes hired for transportation of minor mineral from the site shoutd be in good

condition and shoutd have pottution check certificate and shoutd conform to

appticabte air and noise emission standards and shoutd be operated only during non'

peakhours.Speedofvehicteberegutatedandinnocase>30Kms/hrbeatlowed.

19. The vehictes shatt not be overtoaded and shatt be covered with rarpautin' The

Tahasitdar may cottect an appropriate road maintenance tevy from the lessee as part

of the tease conditions on the basis of quantum of sand transported, and utitize the

..proceedsofthetevyforpropermaintenanceoftheextractionpathsandroadsto
prevent their degradation on account of ptying of sand trucks'

20. The fottowing measures are to be imptemented to reduce Noise pottution:'

a. Proper and regutar maintenance of vehictes and other equipment

b.Limitingtimeofexposureofworkerstoexcessivenoise.

c.Theworkersemptoyedshattbeprovidedwithprotectionequipmentand
earmuffs etc'

d. Speed of trucks entering or teaving the mine is to be timited to moderate

speedof30kmphtopreventunduenoisefromemptytrucks.
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21. The project proponent shatt take atl precautionary measures against causing damage
to ftora and fauna of the locality.

22. Compensatory Tree Ptanting (CTP) shatt be carried out with minimum @100 trees per
Ha. of lease area as per the approved cost norm for avenue ptantations of the State
Forest Department. The project proponent shatt ptant saptings of native tree species
along the approach roads, river bank and in community areas in consuttation with
the Forest Gram Panchayat.

23. Water spray shoutd be made on the road/gxtraction paths to controt dust emission
during transportation of sand.

24. The Project Proponent shatt undertake phased restoration, rectamation and
rehabititation of land affected by mining and comptetes this work before
abandonment of mine.

25. The unit shatt maintain ambient air quality in order.to meet the prescribed standard
as per Nationat Ambient Air Quatity Standard.

26. Waste oits, used oits generated from the Elvt machines, mining operations, if any,
shatl be disposed as per the Hazardous and Other Wastes (Management & Trans-
boundary Movement) Rutes, 2016 and its amenilments thereof to the recyclers
authorized by SPCB, Odisha. ;r

27. Mine shatt abide by the provisions of Environment (Protection) Act, 1986 and rules
framed there under.

28. The annual production and point wise comptiances to the consent conditions shatl be
submitted to the Board tatest by 30th April every year.

29. ln case the consent fee is revised upwards during this period of consent, the unit
shatt pay the differentiat amount to the Board to keep the consent order in force. lf
the industry faits to pay the amount within the period stiputated by the Board the
consent order witt be revoked without giving prior notice.

30. The Bohrd reserves the right to revoke/refuse consent at any time during this period
incase any violation is observed and to modify / stiputate additional conditions as

deemed appropriate.

31. lf any information furnished by the applicant is found to be incorrect or suppressed

. .and detected on tater stage, the consent to operate shatt bd revoked inctuding
initiation of appropriate tegat action as deemed fit as per the provisions of Air
(Prevention and Control of Pottution) Act, 1981 as amended thereof and rules framed
thereunder.

32. ln case the proprietor/partner setls/transfers the unit to any other person, he shatt
intimate the same in advance and submit the audited batance sheet showing capital
cost of investment inctuding tand & buitding, plant & machinery Mthout depreciated
cost.
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The occupier must compty with the conditions stiputated in section A,B,.,D,E &, F

f."ep irtit tonsent order vatid'

To
Sri Pitambar Bhutia' Lessee

Nizagarh z"mi S"ni QuqrryJBrahmani River Sand Bed)'

lflPbt MandhaPat' Tatcher Town'

Dist: Angul-759107 ' 
Odisha

Memo No.
Date 510fi Pollution Control Do,n''o

TNOUL

ffits".r"t"ry, spc Board, odisha, Bhubaneswar

2. The Coltector & District Magistrate' Angut

3. The D.F.O', Angul

4. The Joint Direitor Geology' Zonal Survey' Dhenkanal

5. The Tahasildar, Tatcher' Angul

6. Guard File, Regionat Office' Angut'
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!NTRODUCTION

L.L General:

River sand is one of primary raw material in all type of construction and

infrastructure project. The need of sand is in all fields are very essential as it is a

compulsory for all types of construction and industries fields' This report presents the

technical information about the survey aspects of sites located in, Nizgharzami village of

Talcher Tahasil in Anugul district of odisha. The methodology adopted and the results from

survey are summarized in this document.

Replenishment Rate is the rate at which sand is transported into the river

channel, which is subjected to sand extraction' This volume is often considered as

sustainable yield of that river. The replenishment period may vary on nature of the

channel and season of deposition arising due to variation in the flow' Such period and

season may vary on the geographical and precipitation characteristic of the region'

ln view of the above condition, Sri Pitambar Bhutia has engaged M/s M/s P & M

Solution, Noida to carry out the Replenishment Study of Nizgharzami Sand Quarry and to

submit the report with recommendation'

Since accuracy of UAV data for volume measurement compared to conventional

techniques such as a Total Station has been evaluated and proven better than the

conventional method, so GISPL studied the requirement and understood that only

volumetric method using Drone survey can only derive the accurate estimation of

replenishment, which is also comply the methodology as detailed in Enforcement &

Monitoring Guidelines for Sand Mining, 2020. So, GISPL initiate the job in association with

M/s Geocon Surveys, Bhubaneswar for Drone and DGPS survey, who have carried out the

Drone/DGPS survey for this purpose'

Sand Minine in the State of Odisha

According to clause (e) of Section 3 of the Mines and Minerals (Development & Regulation)

Act (MMDR)Act, L957 and as per Rule 70 of the Mineralconservation Rules (MCR), 1960; sand is

classified as minor mineral based on the end use. Mines and Minerals (Development &

Regulation) Act, 1957, under section 15, empowers the state Government to make rules in

respect of minor mineral'

ln exercise of the powers conferred by sub-section (1) of Section 15 of the Mines and

Minerals (Development and Regulation) Act, 1957 (67 of 1"957) and in supersession of the
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provisions containedin the Odisha Minor Mineral Concession Rules,2004, the State government

promulgated the Odisha Minor Mineral Concession Rules, 201'6.

As per sub rule 8 of Rule 9 of the Odisha Minor Mineral Concession Rules, 20L6, On receipt

of the application for mining lease the Government shall take decision to grant precise area for

the said purpose and communicate such decision to the applicant and on receipt of

communication from the Government of the precise area to be granted, the applicant shall

submit a duly approved mining plan within a period of six months or such other period as may be

allowed by the Government.

The Revenue & Disaster Management Department, Govt of Odisha vide Resolution

No. 26372 dated 2.09.2021 published the Odisha Sand policy, 2021 wherein emphasis given on

the replenishment studY.

Policv & Guidelines

The Hon"ble Supreme Court in its Judgment dated the 27th February 2012 in l.A. No.12-

i-3 of 2011inSpecial Leave Petition (C) No.19528-19629 of 2009, inthe matterof Deepak Kumar

etc. Vs. State of Haryana and Others etc. made prior envirohment clearance mandatory for

mining of minor minerals irrespective of the area of mining lease.

ln order to comply with the judgment of Hon"ble Supreme Court, the Ministry

issued S.O.t41 (E)dated 15.0L.2016. Further, MoEF & CC published Sustainable Sand Mining

Management Guidelines 20L6 for scientific and sustainable sand mining in the Country. The

followings are two guidelines issued by MoEF & CC.

i. Sustainabte Sand Mining Management guidelines 2015

ii. Enforcement and Monitoring Guidelines for sand mining issued in January 2020

. State Environment lmpact Assessment Authority, Odisha (SEIAA), Bhubaneswar in their

letter \o.400 dated. 08.O2.2O2t has emphasized to the project proponents to carry out proper

study with regard to

(a) Annual rate of replenishment of the river bed proposed for sand mining.

(b) Time frame for such replenishment after mining closure.

. SEIM, Bhubaneswar, in the same letter has also mentioned some other stipulations in

the ECs for sand mining from river bed, which are as follows:

(i) The lease area and the actual working area shall be demarcated on the ground by erecting

durable masonry / concrete pillars by the project proponent.

(ii) There shall be a "no working zone" of prescribed width to project the embankment on

sides, road or Rail Bridge, dam, weir, water intake structure or drinking water project, or any

cross drainage structure, if any, in the vicinity'
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(iii) The actual area tor extraction of sand shall accordingly be carved out within the leasehold.

(iv) Exact map of the lease area, and the no mining zone" shall be drawn to scale, showing the

DGpS coordinates of all corner points, and the location of the bridge, embankment, extraction

route & other structures; and such map has to be submitted to SEIAA by the project proponent

through the Tahasildar within three months of the date of issues of the EC.

(V) The project proponent should preferably carry out river bed mining manually by engaging

local labor force, as there is apprehension of over exploitation of sand if machines are deployed

for extraction.

Government of Odisha, Revenue and disaster management Department issued Resolution No

26372/R & DM Bhubaneswar dated 02.09.202L on Odisha Sand Policy.

It shall be obligatory for the project management to submit quarterly compliance reports on the

status of implementation of the above stipulated environmental safeguards to the SEIAA, Odisha.

Thus, it may be concluded as follows

Permit mining volume based on measured annual replenishment

Establish an absolute elevation below which no extraction may occur

Review cumulative effects of sand extraction

Maintain River channel flood discharge capacity

Establish a long-term monitoring programme

Minimize activities that release of fine sediments to the River

* Limit mining operation to the period between post monsoons to pre monsoon only.

A plan clearly mentioning the width of the river, lease boundaries, left under safety zones as

prescribed under Sustainable Sand Mining Management Guideline 2016, and Odisha Miner

Mineral concession Rule 2017, and order made there under have to be complied in.

1.2 Purpose of the Study:

The need for replenishment study for river bed sand is required in order to

nullifythe adverse impacts arising due to excess sand extraction. Mining within or near

river bed has a direct impact on the stream's physical characteristics, such as channel

geometry, bed elevation, substratum composition and stability, in-stream roughness of the

bed, flow velocity, discharge capacity sediment transport capacity, turbidity,

temperature etc. Alteration or modification of the above attributes may cause an

impact on the ecological equilibrium of the river line regime, disturbance in channel
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configuration and fl.*+"thr. This may 
"rro 

*ui" an adverse impact on in-stream

biotaandriparianhabitats.ltisassumedthattheriparianhabitatdisturbanceis

minimumifthereplenishmentisequaltoexcavationforagivenstretch.Therefore,to

minimize the adverse impact arising out of sand mining in a given river stretch' it is

imperative to have a study of replenishment of material during the defined period'

1.3 ScoPe of the StudY:

AnUnmannedAerialvehicle(uAV),commonlyknownasdrone,wasusedto
carry out survey of the area. Drone is an aircraft without a human pilot on board' The

mainobjectiveofthissurveyinthepresentprojectwastoobta|ntheDigitalElevation
Models(DEM)oftheareabygettingtheelevationsatallpointsofthestudyareaand
access elevation of points/grids wherever required' DEM is the digital representation of

topographicandmanmadefeatureslocatedonthesurfaceoftheearth.Droneconsist
mainlyavehicleitself,aground-basedcontroller,andasystemofcommunications
betweenthetwo.Thereportaimstoquantifytheamountofreplenishmentofsandon
thebasisofsurveydonewithUAV/DroneduringPre-monsoon&Postmonsoon,2o2z.
The objectives of the drone survey are as follows:

Perform Differe ntia I Global positioni ng s u rveY

Data acquisition using drone

Data processing and preparation of outputs

Volume Calculation RePort
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LOCATION &

PROJECT DESCRIPTION

2.L Overview of the Site

The total lease area of Nizgharzami Sand Quarry is about an area of 10.06 Ha. /
24.86 Acre over Khata no.- 446 and Plot no.- 3695 situated in village Nizgharzami,

Tahasil- Talcher, Dist.- Anugul, Odisha. The lease is located in survey of lndia Topo

Sheet No. - 73H/L bounded by Latitude: 20'55'20.56" N to 20"55'35.14" N,

Longitude: 85"14'19.86" E to 85"1,4'31.77" E. The location of the lease has been

shown in the following image with red color lease boundary.

Over view of the site
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GPS Boundary Co-ordinates

Pillar
No

Latitude Longitude

1 20" 55',25.52" 85' 4'19.86"

) 20' 55',26.37" 850 4',20.42"

3 20" 55', 27.68" 850 4'21 .37'

4 20- 55',28.74" 85' 4',21 97"

5 20" 55',29.72" 85' 4',22.62',

6 20" 55'30.78" 850 4'23.47'.

7 20" 55',32.79" 85' 4',25.05'

8 20" 55',34.68" 850 4',26.38"

9 20 55'34.85', 850 4'26.84"

10 20" 55' 35.14" 850 4',26.96

11 20' 55',35.12" 850 4',37.77"

t2 20" 55',20.56" 850 4'3t.67"

2.2 Project DescriPtion:

Nizagarhzami Sand Quarry is a sand mining project over an area of L0.06 Ha' at-

Nizagarhzami, Tahasil- Talcher, District- Anugul' The mining plan is prepared by Sri

Bipin Bihari Khanduat of M/s Geo Consuttant Pvt. Ltd. and is approved by Joint

Director of Geology, Zonal Survey, Dhenkanal Vide Letter N0.-666 on Dated'-

oLl06/2020.

A) LocalGeolosv:

The sand deposit lies in Nizgharzami village belongs to recent deposits of yonger

and older Alluvia. The proposed area is occupied by a gently sloping to almost flat

deposits of sand. The basement consists of tertiary deposits and sequence of litho-units

encountered in the auction hold area. The average thickness is 1 m throughout the

guarry lease area.

Sand

 
I

I

attufium

B) Reserves:

Reserve is calculated by area of influence method considering by the following diameters.

L Extension of sand deposit.

ll. Thickness of sand dePosit.

lll. Water table of the river'
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Geological reserve

r For calculation of geological reserve, average thickness 1m of sand of the lease area
has been taken.

Mineable Reserve

r For calculation of mineable reserve of sand quarry has been calculated after
deducting the safety zone area. Thickness ofthe sand has been taken up to watertable.

Method of reserve estimation

The reserve of river sand in the leasehold area has been calculated by calculating
the lease area graphically and multiplied by thickness of sand.

C=A X B

Where, C = reserve in cum,

A= Surface Area of sand in (m2)

And, B = Avg. thickness of sand in (m)

E=CXD
Where, E= reserve in cum

D= recovery factor
Proved Reserve

It is exposed river sand rich. So proved zone have been considered up to i"m depth

from the top.

o Geological Reserve per Annum

Category Surface
area in
sq.mt

Thickness
of sand in

mcter

Repleshiment
factor

(100%\

Volume
of sand
in cu.m

Proved 8589 I I 2 r 03069
Total 103069

Mineable reserve per Annum

Category Surface
area in
sq.mt

Thickness
of sand in

meter

Replenishment
factor (100%)

Mineable
'eserve of sand

(m3)

Extractable
minable
reserve

A B C D:AXBXC E=DXO.6

Proved 75530 I 2 151060 90636
'otal

90636

C) Annual Level ofApproved production:

YEAR PRODUCTION
(M')

FIRST YEAR l 8000

SECOND YEAR l 8000
THIRD YEAR I 8000

FOURTH YEAR l 8000
FIFTH YEAR I 8000
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D) EnvironmentalClearance:

lnitially, the Environmental Clearance for the Nizgharzami Sand Quarry, has

been obtained in favor of Sri. Pitambar Bhutia vide file no -6t82912S0-MtNB1/07-2022

on dated 28.12.2022. and also CTO has been obtained from SPCB, Anugul vide order

no.-1292 on dated 05.04.2023.

ln the EC conditions SEIAA, Odisha has recommended to submit the rate of

annual replenishment study report of sand as per the sustainable Sand guidelines and

Monitoring' 2020 and other applicable as per regulatory requirement. Accordingly,

we have studied our pre-monsoon survey in the month of May, 2023 and post-

monsoon survey in the month of November,2023 which report has enclosed here.
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3.l MethodologY

For the said project replenishment study has

(volumetric surveY) method'

REPLENISHMENT SURVEY

been done bY UAV/Drone surveY

ln this case, replenishment study requires three surveys. The first survey has been

carried out in the month of May/June before closing of mines for monsoon season' This

survey provided the quantity of the material excavated before the offset of monsoon'

The second survey is carried out in the Month of Nov/Dec after the monsoon to know

the quantum of material deposited/replenished in the mining lease' The third survey

will be carried out at the end of March to know the quantity of material excavated

during the financial year. For the subsequent years, same practice will be continued'

Presently,forthepurposeofreplenishmentstudy,twosurveyswerecarriedoutfor
data acquisition, the first one for pre-monsoon data and the second one for post monsoon

data by using UAV/ Drone.

3.2 Drone SurveY

A drone survey refers to the use of a drone, or unrnanned aerial vehicle (uAV)'

to capture aerial data with downward-facing Sensors, such as RGB or multispectral

cameras, and LIDAR payloads. with a drone, it is possible to carry out topographic

sUrveysofthesamequalityasthehighlyaccuratemeasurementscollectedby
traditional methods, but in a fraction of the time. This substantially reduces the costof a

site survey and the workload of specialists in the field' This technology has promising

potential in the survey of sand mining zones due to its fast and reliable output

deliveries.

During a drone survey with an RGBcamera, the ground is photographed several

times from different angles, and each image is tagged with coordinates' From this data'

photogrammetry softwarecan create geo-referenced orthomosaics, elevation models or

3D models of the project area. These maps can also be usedto extract information such

as Highly- accurate distances or volumetric measurements' Unlike manned aircraft or

satelliteimagery, drones can fly at a much lower altitude, making the generation of high-

resolution, high-accuracy data, much faster' less expensive and independent of

atmospheric conditions such as cloud cover'

3.3 SurveY Procedure

A) DGPS SurveY:

This section describes the details of DGPS survey. This survey is done to take the

coordinates of the Ground Control points (GCPs) using DGPS instrument' Base reading ls

estimated by placing the base station on a nearby ideal location and leaving the DGPS

instrument for 6-8 hours. The UAV mapping is done with PPK technique enabled' The GCP

readings are taken by observing DGPS reading for 1 minute'
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Table 1: Reference Systems of Coordinates

Coordinates Reference Coordinate System

Latitude, Longitude (degrees) World Geodetic System (WGS84)

Easting, Northing Universal Transverse Mercator (UTM) Zone 451

B) Site - Orthometric Heights:

A base station on a nearby ideal location and GCP readings are taken with respect to

this base. The details of the survey are given below:

C} DATA ACQUISITION USING DRONE

To obtain good images, it is very important to design a good images acquisition plan

considering: type of project (aerial, terrestrial, mixed), type of terrain / object, type of

camera, purpose of the project, image rate that the images are taken, distance (flight height)

at which the images are taken and with which angle to take the images, path(s) to follow to

take the images, etc.

For aerial projects, this also implies: selecting corridoi path or regular grid and / or

circular grid, deciding whether terrestrial images will be used, if more than one flight are

needed to cover the full area

D) MISSTON PLANNTNG

A data acquisition plan is made specific to the site that needs to be surveyed. lt

depends on the type of terrain / object to be reconstructed. Flight polygons are designed

and data acquired is as per this plan. The flying altitude is designed to capture resolution

which best fits the project.
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Table: Details of Mission Plan

3.4 Data Processing

The data acquired from the drone survey has been processed using the technique
called Digital Photogrammetric. Entire drone data is stitched together to produce quality
outputs of the site, or analysis for any particular application of the data set. Processing of
images with Metashape included the following main steps;

. loading images into Metashape;

. inspecting loaded images, removing unnecessary images;

. aligning cameras;

. building dense point cloud;

. building mesh (3D polygonal model);

. generating texture;

. building tiled model;

. building digital elevation model (DEM);

. buildingorthomosaic;

3.4.1 ALIGNING CAMERAS

Each drone image has a collection of unique features which differentiate it from

other images. These are known as key points. Key points from each image are extracted

using automatic computer vision algorithms. Extracted features are then searched (in the

nearby images) and matching is performed. Using GPS data to search relevant images makes

the matching process much faster and accurate. From matched features, fundamental

matrix is derived and the relative position between two cameras is estimated. Relative

position estimated from the fundamental matrix is generally prone to errors. Bundle block

adjustment is used to simultaneously refine the 3D coordinates (Latitude, Longitude,

Elevation), orientation parameters (Yaw, Pitch, Roll), and the optical characteristics

Parameters Details

Drone Phantom 4 pro V2

Flying Altitude 50m

Ground Sampling Distance (GSD) 3.5cm/pixel

Overlap (%) 7s/80

Data type RGB images

Software
Agisoft MetashapeP rofessiona l/

387



--\\t --

(distortion parameters) of the camera(s) employed to acquire the images. Bundle block

adjustment is a nonlinear iterative optimization process where the objective function is

Mean Re-projection Error (MRE) and parameters are the position, orientation and camera

distortion coefficients.

3.4.2 DENSE POINT CLOUD

Depth value is estimated for every pixel in the image using Multi-View Stereo

algorithms. lndividual depth map of an image is fused together with the depth map of the

neighboring image to obtain a 3D point. These points are often called as the dense point

cloud. lt may even consist of greater than lcrore points for a relatively smaller area. 3D

points are triangulated to create Digital Elevation Model (Raster). Every pixel in raster has

latitude, longitude and elevation information. lnterpolation techniques like IDW are often

used to do 3D point cloud to obtain the elevation model.

3.4.3 ORTHMOSAIC & DIGITAL ELEVATION MODETS

Ortho rectification of each photo is done usingi DEM. Ortho rectification step

involves creating a visibility or occlusion map with respect to each image' This Ortho-mosaic

can be used to measure true distances, because it is an accurate representation of the

Earth's surface, having been adjusted for topographic relief, lens distortion, and camera tilt.

A digital elevation model (DEM) is a 3D representation of a terrain created from its elevation

data. A digitalsurface model (DSM) represents the earth's surface and includes all objects on

it. The digital terrain model (DTM) represents the bare ground surface without any objects

like plant sand buildings.
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Pre- Monsoon Ortho image

Post- Monsoon Ortho image
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Post-DEM lmage
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3.5 SURVEY OUTPUT (PRE-MONSOON)

Pre-monsoon Survey was carried out on 20.05.2023 before offset of monsoon.

For the data acquisition, the Drone was used tofly covering the river stretch in the lease

area' A data acquisition plan is made specific to the site that needs to be surveyed. lt
depends on the type of terrain / object to be reconstructed. Flight polygons are designed

and data acquired is as per this plan. The flying altitude is designed to capture resolution
which best fits theproject.

Contour Man Pre-Monsoon
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3.5 SURVEY OUTPUT (POST-MONSOON,/
Post- monsoon Survey was carried out on 25.tL.2O23 after the monsoon before

starting of mining operation. For the data acquisition, the Drone was again used tofly
covering the river stretch in the lease area. The major outputs from photogrammetric

processing include Ortho- mosaic, Digital Surface Model and Digital Terrain Model.

Contour Map Post-Monsoon
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VOLUME ESTIMATION

4.1 Estimation of Reserve / Replenishment

ln order to estimate the replenished volumes of sand, both the surveyed data were

merged / superimposed, the data obtained in pre- monsoon & post- monsoon. The digital

method using DEM to DEM comparison has been used for estimating the amount of sand

deposition or erosion. The difference in elevation within safe common workabte area

shows the amount of river erosion (if negative) anddeposition (if positive). The area

calculation was done using virtual surveyor software. The volume reports for the pre-

monsoon survey and post -monsoon survey are given.

4.2 Safe workable Area

The safe workable area due to various statutory mining restrictions as per the Sand Mining

Guideline, 2020 has been considered for calculations of reserve estimationusing software as

below;

River bed sand mining shall be restricted within the, central 3/4th width of the

river/rivulet or7.5 meters (inward) from river banks but up to 10% of the width of the

river, which needs to be protected. ln this lease area, the bank of river is aligned with

the lease boundary and the effective width of the river in the lease area varies from 100

to 150m, The river width variationis in sync with the variation of SBZ.

Common Sofe workoble Areo

Since the most of lease area was water logged during post monsoon survey as

compare to pre-monsoon survey, Drone survey could not be processed in water logged

area. Hence, only that safe workable area in post monsoon survey which is common with

pre-monsoon safe workable area has been taken into account for estimation of

replenishment study. So, it is estimated that total area 26,629 m' for Nizgharzami Sand

Quarry is considered as common with pre-monsoon and post-monsoon safe workable

area.
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4.3 Calculation of Replenished Volume

a) Replenished volume bv cross-sectionol method in the entire lease orea

The classical method of cross-sections has been used for estimating the amount of sand

erosion / depositions. The difference in elevation along a cross-section shows the amount

of river erosion (if negative) and deposition (if positive). The area calculation was done

using virtual surveyor software.

b) Reolenished volur?e in common sofe workoble orea

The volume metric calculations of common safe workable area or minable area have been

done from photogrammetric software and results are as follow;

DEM Map Post-l\{onsoon DEM Man Pre-Monsoon

c) Volume of Sand ovoilable durlno Pre-monsoon survev in safe workable area

Conbidering all the mining constrains of a total safe workable area the volume of sand

computed as below. The volumeof sand available with a average mRL 57.18 afterthe

Pre- Monsoon Survey.

d)Volume of Sand dvailoble durinq post-monsoon survev in sofe workoble orea

The volume of sand available with a average mRL 57.54 with a height of 0.36 m

for the quarries after the post-monsoon survey. The details computed as below;

( 1/\\\\?r
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Location
Points

Latitude X-Axis

[ongitude

Y-Axis

Elevation Z-Axis

Pre-Monsoon Post-Monsoon
DJt 0001 20.92s0982 85.2422908 57.93 s9.3
DJr 0002 20.92491.26 85.2422828 57.st 57.88
DJr 0003 20.9249119 85.2421s09 57.62 57.98
DJt 0004 20.9249139 85.2420638 57.87 58.t7
DJr 0005 20.9249162 85.2479694 57.03 57.39
DJt 0006 20.9249774 85.2478757 57.98 58.34
DJt 0007 20.924979 85.2417768 57.98 58.33
DJr 0008 20.924921,4 85.2476877 57.04 57.4
DJt_0009 20.9249233 85.2415927 57.15 57.53
DJt 0010 20.9249238 85.241503 57.77 57.55
DJt 0011 20.9249262 85.241.4087 57.37 57.73
DJt 0012 20.9249275 85.2413099 57.42 57.78
Dit 0013 20.9249285 85.2412204 57.28 57.63
DJt 0014 20.9249298 85.2417263 57.2 57.56
Dlt 0015 20.9249327 85.241033 57.07 57.41
DJt 0016 20.9249346 85.2409433 57.02 57.38
DJI 0017 20.9249367 8s.2408493 57.03 57.39
DJt 0018 20.9249379 85.24075s5 s7.03 57.35
DJt 0019 20.9249392 85.2406604 '57.77 57.55
DJt 0020 20.9249411 85.2405662 57.35 57.69
DJt 0021 20.9249418 | as.z+oans 57.2 57.54
DJt 0022 20.9249436 85.2403842 57.02 57.38
DJt 0023 20.9249457 85.2402899 s7 I st.zq
DJr 0024 20.9249479 85.2407964 57.O9 57.44
DJt_0025 20.9249489 8s.240L022 57.95 58.32
DJt 0026 20.9249497 85.2400075 57.89 58.25
DJt 0027 20.9249515 85.2399181 57.76 58.12
DJt 0028 20.9249536 85.239823 1 57.58 57.91,
DJr 0029 20.9249s55 85.2397293 57.39 57.74
DJt 0030 20.9249577 85.2396357 57.15 57.51
DJt 0031 20.9249s93 85.239542 57.94 58.28
DJt 0032 20.92496 85.239s135 57.76 58.1
DJt 0033 20.9247752 85.2393642 57.35 57.69
DJr',0034 20.9247701. 85.239501 57.95 58.29
DJI 0035 20.9247673 85.2395934 57.62 57.96
DJt 0036 20.9247655 8s.2396822 57.37 57.66
DJt 0037 20.9247634 85.2397754 57.86 58.2
DJt 0038 20.9247618 85.2398643 57.35 57.77
DJt 0039 20.92476 85.2399584 57.04 57.4
DJt 0040 20.9247588 85.2400s23 57.72 58.07
DJt 0041 20.9247s7s 85.2401.s1. 57.49 57.84
DJr 0042 20.9247554 8s.2402457 57.35 57.77
DJt 0043 20.9247542 85.2403343 57.18 57.54
DJt 0044 20.9247525 85.2404283 57.08 57.42
DJt 0045 20.9247504 85.2405229 57.93 58.28
DJt 0046 20.9247492 85.2406169 57.73 58.09
DJt 0047 20.9247478 85.2407066 57.63 57.98
DJt 0048 20.9247462 85.2408007 57.55 57.89
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20.9247447

20.92474r2
85.241176220.9247395

20.9247376

20.9247328
20.924731,

85.247732t20.9247294
20.9247281

85.2419207

20.9247275
20.9247794
20.9247t87
20.9245317
20.924533

20.9245362

85.24t794r20.9245393

85.2475163
85.2474229
85.2413287
85.241234720.9245486
85.241L407

20.9245557
20.9245575
20.9245592

20.9245725
20.924574

20.9245768
20.9245787

85.2392722

85.2391924

85.239228
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20.9243755

20.924372

DJt 0777

20.92436s6

DJt 0121

85.2471.816
20.9243574

85.24184tL

85.2427789

20.9243397 85.2423043

20.9241"518

20.9247s17
20.9241.542

20.9241563
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VOLUME ESTIMATION:

Quantity extracted during the quarter period with respect to initia/latest survey

pit position as per site requirement. This includes of material extracted from Mines,

material added and total quantity in dumps, material added/removed quantity in stockpile

and reclaimed area, water accumulation in the pit.

For each of the cut/fill regions, the volume is calculated. For a single cell, the

formula for the volume is:

Volume (m3)= (cell area) * AZ

Where:

LZ=Zs"1or"-ZN1q,

Basing on the Approved mining Plan, Total Lease Area= 10.06 Ha

Minable Area (A) = Area - Safety Zone =75530Sq.m.

Estimated Minable Reserve as per approved Mining Plan = 90636m3

Common safe workable area in pre-monsoon and post-mohsoon Replenishment Study

=26,629 mz

Pre-Monsoon Standard Elevation = 57.18

Post-Monsoon Standard Elevation = 57.54

Difference in Elevation (D) = 57.54-S7.18= 0.36

Volume = A X D =26,629X 0.35 = 9,586.44

Approved Annuat Production Capacity = 18000m3 as per mining plan and EC has given

by SE1AA, Odisha.
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CONCLUSION &

RECOMMENDAT!ON

5.1 Conclusion

The field survey and the data generation thereof for the pre and post monsoon season

was undertaken and the data were compiled and analyzed with the help of standard

engineering and mining software. The mineable area considered for assessment of deposit or

erosion, was in compliance to the sustainable Sand guidelines'2020 and other applicable

regulatory requi rements.

The calculation of deposits was made based on the survey data arising out of pre and

post monsoon survey and standard calculation method (Cross-section area method and Digital

elevation Model DEM)). The estimated average erosion thickness is computed within the

entire lease area and common safe workable area respectively.

However, the total area available in Nizagarhzami Sand Quarry after post monsoon

study is around 26,629 mz after leaving the safety zone. The available sand for mining is

9,586.44 m3 which can be treated assafe extractable within the framework of the study after

arrival of river level. !n the first year SEIAA, Odisha has given the quantity production of sand

is 18,000 m3.

5.2 Recommendations

ln our considered opinion, there is need to consider the concept of resource accounting

of sand and take the volume of replenishment as a measure for resource augmentation. As the

mine has started the operation of the quarry and after the replenishment study we found that

aroUnd g,586.44 cum of sand available for mining during the study period. Based on this

estimation, reptenishable quantitv of sand available for mining of this period which may allow

for mining activity. But, the approved quantity of sand 18000 Cum. as per the Mining Plan and

SEIAA, Odisha for first year. So, we request to the Hon'ble SEIAA, Odisha may permit for

mining the Replenisable quantity of sand.

tAa,i*d 
" llA<d+-<

Signature ofthe Lessee
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ODM Quality Report

Dataset Summary

Date

Area Covered

Processing Time

Capture Start

Capture End

Processing Summary

Reconstructed lmages

Reconstructed Points (Sparse)

Reconstructed Points (Dense)

Average Ground Sampling Distance (GSD)

Detected Features

Reconstructed Features

Geographic Reference

GPS errors

-\30-

Processed with ODM version 3.1.9

502 meters

250

0511212023 at 06:34:26

0.'t75138 km',

1.0h:3.0m:47.0s

21 I 1 1 12023 at'l 5:51 :51

21 I I 1 12023 at'l 7:06: 1 3

304 over 319 shots (95.3%)

138832 over 172289 points (80.6%)

24,859,382 points

6.0 cm

8,165 features

'l ,561 features

GPS

1.46 meters

211 423 meters
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Previews

Digltal Surface Model

98.43m
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Digital Terraln Model

87.72m
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Survey Data

GPS/GCP/3D Errors Details

--f3) -

I2iii 3ffi4X5+

Standard Deviation

0.935

0.98'r

1.103

Standard Deviation

0.292

0.458

0.707

GPS

X Error (meters)

Y Error (meters)

ZError (meters)

Total

Mean

-0.005

0.006

0.001

Mean

0.044

0.060

0.'130

RMS Error

0.935

0.981

1.103

1.457

-.

fO, f, " 
t '.'.--.,,.

X Error (meters)

Y Error (meters)

ZError (meters)

'TotaT

Absolute

't.481

'1.687

Relative

0.132

0.207

RMS Eiior

0.295

0.462

0.719

0.'160

Horizontal Accuracy CE90 (meters)

Vertical Accuracy LE90 (meters)

ffi
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Features Details

Min.

Detected 4263

Reconstructed 29

1024

Max. Mean

13779 8347

5289 1786

140000

120000

100000

80000

60000

40000

20000

0

80000

60000

40000

20000

0

100000

80000

500@

40000

20000

0

Normalized Residual

0.08/0.59/0.00034

3.9'l images

6.23 images

8'r6s

1_561

Angular Residual

0.0000 0.0005 0.0010 0.0015 0.0020 0.0025q.0 0.5 r.0 1.5 2.0 2.s 3.0 3.5 4 0

Detected features heatmap for camera v2 dji fc7303 2048 1536 brown 0.6666

Pixel Residual

Reconstruction Details

Average Reprojection Error (normalized / pixels / angular)

Average Track Length

Average Track Length (> 2)
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Tracks Details

t0o

4

1 0668

€0 500
Nr6&rol mdt(h.r W..n im.c.s

'--'-1'.
l3

;24266
L

5

5952

I

6 7 8 I 10

3926 2898 2290 1819 1468

Camera Models Details

v2 dii fc7303 20481536 brown 0.6666

lnitial

Optimized

0.0000

0.0041

p2 focal

0.0000 0.6667

-0.0002 0.7448

1.0000

1.0000

0.0000

-0.0022

0.0000

0.0027

k2 k3 pl

0.0000 0.0000 0.0000

Residual grid 5colc | 0,02

w\

'aaaraa

Length

Count

2

76096

0.005 0.010 0.015 0.020

{.t a a . a

dlllr a .

Relidlal Nom
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